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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

\QQ‘UAH AR

IN THE MATTER OF:

BALIRAM SINGH ....APPLICANT
VERSUS

WALLOP BREWING PVT. LTD. & ORS. ....RESPONDENT(s)

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION
CONTROL BOARD, IN COMPLIANCE TO THE ORDER
DATED 21.08.2024 PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

I, Reetesh Kumar Tewari S/o0 Shri J. N. Tewari, aged about 50
years, presently posted as Regional Officer, Uttar Pradesh Pollution

Control Board (hereinafter UPPCB), Sonbhadra do hereby solemnly

affirm and state on oath as under:
That in the official capacity mentioned above, I am acquainted
the facts and circumstances of the case and as such I am

competent and authorized to swear this affidavit.

That present matter is about alleged violation of norms by
respondent no.l- Wallop Brewing Private Limited, Village

Gulrahwa, Lohra, District Sonebhadra, State of Uttar Pradesh.
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3. That vide its order dated 18.12.2023 this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter Hon’ble
Tribunal) has constituted a joint Committee comprising Chief
Wildlife Warden, Uttar Pradesh, Lucknow, UPPCB, Central
Pollution Control Board (hereinafter CPCB) and District
Magistrate, Sonebhadra by appointing CPCB as a nodal agency
with further direction to the Joint Committee to examine the
matter, visit the site, collect relevant information along with
relevant material and submit a factual report.

4. That in compliance to the order dated 18.12.2023 the joint
committee has submitted the report dated 23.02.2024, uploaded
on 26.02.2024. Further, applicant seeks four weeks time to file

objection to the report of the joint committee and filed its

objection on 30.04.2024.
S Considering the joint committee report and objection of
’ AR T .
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/. ;:;E‘/”,ff" '\ﬁ{hcant this Hon'ble Tribunal vide its order dated 08.05.2024
.”;'{ ‘-rr ol 'k!-‘z“r\“\\ ‘
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[T o Puny ]hasgdirected the applicant to serve the notice to the respondents.
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5,\?{&1\*@‘( furthermore vide its order dated 21.08.2024 this Hon'ble
a?

Tribunal by giving an opportunity to applicant to comply with
the order dated 08.05.2024 has passed the following direction:
..."3. It will be open to all the other respondents to file their

reply by way of affidavit within four weeks and rejoinder,

Page 2 0of 7

N2



145

if any, be filed by the applicant by way of affidavit within

two weeks thereafter.” ...

Further, it is most respectfully submitted that the notice as
directed by this Hon'ble Tribunal which has been not received till
date with UPPCB.

That regarding to the matter it is submitted that UPPCB has
granted Consent to Establish (hereinafter CTE) in favour of M/s
Wallop Brewing Company for establishment of Beer Units at
Village-Gulrahawa, Lohra, Sonbhadra Near FCI Godown vide
Ref.No.130767/UPPCB/Sonebhadra(UPPCBRO)/CTE/ SONBH
ADRA/2021 dated 19.08.2021. A true copy of CTE dated
19.08.2021 is being annexed as Annexure No.1.

That further it is submitted that Consent to Operate (hereinafter
CTO) has also been granted by UPPCB to the aforesaid unit in

question vide Ref. No.154031/UPPCB/Sonebhadra(UPPCBRO)/

STO/both/SONBHADRA/2022 dated 05.08.2022, valid up to
A 3b 07.2023 for production of Beer @ 4800 KL/Annum. A copy

. &@‘CTO dated 05.08.2022 is being annexed as Annexure No.2.

8. That it is also necessary to mention here that in
pursuance to the public complaint received against the unit in
question, District Magistrate, Sonbhadra constituted a three

member committee on 06.09.2023 which inspected the site on

'\ Page 3 of 7
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09.10.2023 and District Magistrate vide his Letter No.
G00875/W-1322/CTE/SBD/2023 dated 22.11.2023 has directed
the committee members to take necessary action as per the Joint
inspection report. A copy of letter dated 22.11.2023 and joint
committee inspection report dated 09.10.2023 is being annexed
as Annexure No.-3 and Annexure No.-4 respectively.

That further it is stated that relying upon the observation and
recommendations made in the joint committee report dated
09.10.2023, UPPCB has imposed Environmental Compensation
of Rs.2,25,000/- against unit in question vide ref. No. H06850/C-
2/Jal-332/Kshatipurti/ 2024 dated 12.02.2024 for defaulter period
i.e. period of operation of unit without having a valid CTO under
Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981. A copy of letter

dated 12.02.2024 is being annexed as Annexure No.5.

That it is also pertinent to mention here that vide letter dated

annexed as Annexure No.6.

Page 4 of 7



147

11.  That after changing its name from Wallop Brewing Company to
M/s Wallop Brewing Private Limited, the unit has submitted its
application for obtaining the CTO through UPOCMMS portal.

12.  That in pursuance to the application the UPPCB vide letter
No0.192154/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBH
ADRA/2023 dated 11.10.2023 has granted a CTO to the Unit in
the name of M/s Wallop Brewing Private Limited, Near FCI
Godown, Village-Gulrahawa, Lohra, Sonbhadra, valid up to
31.07.2024. A copy of CTO dated 11.10.2023 is being annexed
as Annexure No.7.

13.  That thereafter, industry has applied for extension of issued CTO
for a period of 02 years through UPOCMMS portal.
Accordingly, UPPCB has granted CTO to above unit vide Ref.
No.211586/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBH
ADRA/2024 dated 02.09.2024, which is valid upto 31.07.2026.
A copy of CTO dated 02.09.2024 is being annexed as Annexure
No.8. |

\ That further, General Manager, District Industries Centre
\\ hereinafter GMDIC), Sonbhadra vide its letter dated 09.11.2024
x as informed that inspection committee constituted by Chief
~ /Development Officer, Sonbhadra vide its Notes & Order dated
25.10.2024 for inspection in view of application submitted by the
unit in question for disposal of the penalty imposed by Ground

Water Department, UP. A copy of GMDIC letter dated

09.11.2024 is being annexed as Annexure No.9.

'& Page 5 of 7
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That in pursuance to the above, joint inspection of unit in
question was carried on 11.11.2024 by the officials of UPPCB,
GMDIC, Jal Nigam, Sonbhadra and Ground Water Department.
It is necessary to stated here that the joint inspection report of the
joint committee is awaited till date.

That the officials of the UPPCB present during the inspection
have found that production of unit was closed. Effluent
Treatment Plant (hereinafter ETP) was found established and
operational for treatment of industrial effluents generated from
industrial process. For monitoring of treated Effluent Water
Quality, OCEMS was also found installed & operational in ETP
and found connected to CPCB server. Green belt was found
developed about 33% in Unit premises. Sample of effluent from
final outlet of ETP was collected by the joint committee and sent
to the authorized laboratory of the UPPCB for analysis. A copy
of Sample test report dated 27.11.2024 is being attached as

Annexure No.10.

R - -‘\ Further, information has also been provided by the unit

ond \“\tha’t"i; treated waste water is used for gardening inside the unit
R

hises. A copy of details of green belt provided by the unit

ﬁmgwﬂh photographs are being annexed as Annexure No.11.

That it is also worthwhile to mention here that on account of
non-availability of the joint committee report the officials present
during the inspection dated 11.11.2024 has submitted the report

dated 22.11.2024 on basis of the observation found during joint

-\\\M Page 6 of 7
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inspection. A copy of inspection report dated 11.11.2024
prepared by Regional Office, UPPCB, Sonbhadra has submitted
on 22.11.2024 is being annexed as Annexure No.12.

18.  That for deposition of EC imposed vide letter dated 12.02.2024,
contained as annexure no.5, a letter has again been issued to unit
in question, i.e., M/s Wallop Brewing Private Limited, Near FCI
Godown, Village-Gulrahawa, Lohra, Sonbhadra, by UPPCB vide
Ref. No. G1036/W-1322/CTO/SBD/2024 dated 22.11.2024. A
copy of letter dated 22.11.2024 is being annexed as Annexure

‘No.13,

19. That the Annexure annexed to the present accompanying

affidavit is true copies of their respective original.

20. That the above response on behalf of Uttar Pradesh Pollution

Control Board is submitted before this Hon’ble Tribunal for kind
perusal and consideration. '\3%

DEPONENT
i e \ VERIFICATION
"NOORIARAN 3 NOTARY NOTARY
ey, Verlﬁed at v alke 7). +-0n this 59\{) day of November, 2024 that

'y [y

il ; @{é contents of the above affidavit are true and correct to the best of
L

my knowledge and belief and nothing material has been, concealed

therefrom.

DEPONENT
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. 150 Annexure no.1

UPPCB

= UTTAR PRADESH POLLUTION CONTROL BOARD

ath
% %\” Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

Validity Period :08/08/2021 To 07/08/2026

Ref No. - Dated:- 19/08/2021
130767/UPPCB/Sonebhadra(UPPCBRO)/CTE/SONBHADRA/2021

To,
Shri VEDANT CHOPRA
M/s WALLOP BREWING COMPANY
Village Gulrahwa, Lohra, Sonbhadra, SONBHADRA 231216
SONBHADRA

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 12720720 dated - 08/07/2021. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions:

1 Consent to Establish is being issued for following specific details :
A- Site dlong with geo-coordinates:  24.870109, 83.082684
B- Main Raw Materid :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Malted Barley Metric Tonnes/Day 15
Broken Rice/Corn Metric Tonnes/Day 6
Sugar Metric Tonnes/Day 3
Hops Metric Tonnes/Day 5
Yeast Metric Tonnes/Day 6

C- Product with capacity :

Product Detail
Name of Product Product Quantity
Beer 600

D- By-Product if any with capacity :

By Product Detalil

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Spent Grain Metric Tonnes/Day 25 25
Carbon DiOxide Metric Tonnes/Day 100 100

2. Water Requirement (in KLD) and its Source :
Digitally signed by
TRILOKI TRILOKI NATH SINGH

NATH S|NGH Date: 2021.08.19

11:40:58 +05'30'
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Source.gf'\Nater Details
Source Type Name of Sour ce Quantity (KL/D)
Ground Water (within Borewell 40.0
premises)

Quantity of effluent (In KLD) :

Effluent Details
Sour ce Consumption Quantity (KL/D)
Process 35.0
Fuel used in the equipment/machinery Name and Quantity (per day) :
Fuel Consumption Details
Fuel Consumption(tpd/kld) Use
Others 0.45 Generating Steam

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
guarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 07/08/2026 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This Consent to Establish is being granted1tc§l%/s WALLOP BREWING COMPANY, ARAZI
NO. 2290 RAKBA- 0.9823 HECTARE, VILLAGE- LOHRA, GULRAHVA, PARGNA-
AHRAURA, TEHSIL- ROBERTSGANJ, DISTRICT-SONBHADRA for its brewery unit for
establishment of the industry at Arazi no. 2290 Rakba- 0.9823 hectare, Village- Lohra, Gulrahva,
Pargna-Ahraura, Tehsil- Robertsganj, District-Sonbhadrafor production of BEER- 48000
HECTOLETER PER YEAR, SPENT WASH- 25 MT PER DAYAND CARBON DIOXIDE-100
MT PER DAY ONLY.

2. THE Geo-Coordinates OF PROPOSED SITE IS 24.870109 N Latitude AND 83.082684 E
Longitudes.

3. This Consent to Establish isvalid for the mentioned site and for product. The applicant shall make
an application along with prescribed fee for trail consent(CTO) at least 30 days before the operation
of unit.

4. Industry shall comply the various provisions of the following rules notified under Environment
Protection Act 1986 (as amended):-

a) The Hazardous and other Waste (Management and Transboundary Movement) Rules. 2016 (as
amended).

b) The Solid Waste Management Rules, 2016 (as amended).

¢) The Construction and Demolition Waste Management Rules, 2016 (as amended).

d) The Plastic Waste Manufacture, Sale and Usage Rules, 1999 (as amended).

€) The Plastic Waste Management Rules, 2016 (as amended).

f) The E-waste (Management) Rules, 2016 (as amended).

g) The Noise Pollution (Regulation and Control) Rules, 2000 (as amended).

5. Industry shall ensure adequate plantation and green belt within its premises. Green cover shall be
in compliance of approved map from concerned Authority.

6. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A)

7. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

8. Industry shall obtain a No Objection Certificate from Central Ground Water Authority for
abstraction of ground water and install Electro Magnetic flow meter at discharge of point of the
Borewell.

9. Theindustry shall provide adequate arrangement for fighting the accidental |eakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

10. The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

11. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

12. Industry shall develop green belt in accordance with Government Order 07/55-
022018/09(writ)/2016 dated 26/02/2018 and UPPCB Office order issued vide letter no.
H16405/220/2018/02 dated 16/02/2018

13. Theindustry shall strictly comply the directions/guidelines/Environmental norms as prescribed by
State Board for CPAs and SPAs vide office memorandum no. H 48273/CL/NGT83/2020, Dated
27.02.2020.

14. A good housekeeping shall be maintained both within the factory and in the premises. All hoods,
pipes, valves, sawers and drains shall be leak proof. Floor washings shall be admitted into the
effluent collection system only and shall not be allowed to find their way into storm drains or open
areas.

15. Separate power connection for energy meter shall be provided for the Pollution Control
Equipments.

16. The Industry shall furnish all the relevant documents at the time of inspection to the inspecting
officer.

17. Theindustry shall provide & operate the following dust containment /suppression measures to
comply with standards prescribed by the Board in the construction phase.

a) Shall install machinery in a closed shed.

b) Shall provide & operate water sprinklers at all dust emanating sources.

18. Concealing the factual data or submission of false information /fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this order and
attract action under the provisions of relevant pollution control Acts.

19. This Consent to establishment of the industry is automatically considered abrogated after
receiving public grievances against the industry and the confirmation of the complaint.

Digitally signed by
TRI LOKI TRILOKI NATH SINGH

Date: 2021.08.19 11:41:26
NATH SINGH 55,
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20. The Industry shall submit essential NOC@?i%enses from various departments.

21. The Industry shall submit land use paper and NOC of forest department/Wild life regarding Eco
sensitive zone with respect to “CHANDRAPRABHA WILD LIFE SANCTUARY” within 02
months. After obtained this NOC and submitted paper, Industry shall be started commissioning of
the plant. Failing which this consent to establish will be deemed to be rejected.

22. Industry is liable to pay compensation for any environmental damage caused by it, as fixed by the
Hon'’ ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board and
Uttar Pradesh Pollution Control Board.

23. The N.O.C. isvalid for period of five year from the date of issuance of the CTE till the
commissioning of the industry whichever is earlier.

24. The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection. In case of violation of
above mentioned conditions or any public complaint the CTE shall be withdrawn.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 19/09/2021 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

TRILOKI  7aito nam sivar
NATH SlNGH Date: 2021.08.19

11:42:13 +05'30'

REGIONAL OFFICER

Dated:- 19/08/2021

Copy To -

CHIEF ENVIRONMENTAL OFFICER (CIRCLE-2)
U. P. POLLUTION CONTROL BOARD
LUCKNOW

REGIONAL OFFICER
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s 154 Annexure no.2
:"""""’7 Uttar Pradesh Pollution Control Board
@%%Eﬁ'ﬁ[g\“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

154031/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022 Date: 05/08/2022
To,

M/s

WALLOP BREWING COMPANY

Village Gulrahwa, L ohra, Sonbhadra,SONBHADRA,231216 Application Id-
15731698

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to WALLOP BREWING COMPANY located at Village Gulrahwa, Lohra,
Sonbhadra,SONBHADRA,231216. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

1. ThisCCA WALLOP BREWING COMPANY granted for the period from 05/08/2022 to 31/07/2023
and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Beer @ 4800 Kilo 4800 Kilo Liters/Y ear
Litre/Annum

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-

(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic Soak Pit/Septic Septic Tank Soak Pit/Septic
Tank Tank
Industrial ETP ETP ZLD

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard
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S.No. Parameter Standard
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as for as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

SNo. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source
1 LPG fired LPG 02 Particulate | As per Board
Boiler of 1 Matter Norms
TPH
2 250 KVA- H.S.D 03 Particulate | As per Board
Silent D.G. Matter Norms
Set
3 LPG fired LPG 01 Particulate | As per Board
Boiler of 1 Matter Norms
TPH
4 250 KVA- H.S.D 04 Particulate | As per Board
Silent D.G. Matter Norms
Set
5 82 KVA- H.S.D 05 Particulate | As per Board
Silent D.G. Matter Norms
Set
Emmission Quality Standards
S No. Stack no Parameters Standards
1 01 Particulate Matter As per Board
Norms
2 00 Particulate Matter NA

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

13
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Day time: from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.
(iii) The unit will not use any type of restricted fuel.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid
Acts and Rules.

8. In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent shall be revoked by the Board.

9. The industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.

Specific Conditions:-

1. This Consent To Operate is granted to M/s WALLOP BREWING COMPANY for production of Beer @
48000 Hecto Litre Per Y ear and as By Product- Spent Grain@ 25 Metric Tonn Per Day and Carbon Dioxide
@ 100 Metric Tonn Per Day at Arazi No. 2290 Village- Lohara, Gulrahwa, Pargana-Ahraura, Tehsil-
Robertsganj, District-Sonbhadra.

2. Industry shall operate the ETP installed for the purpose to treat the effluent generated from the processin a
such away that the treated water may archive Standardslaid down by the CPCB/UPPCB.

3. Industry shall install flow meter at the discharge point of the tube well to quantify and maintain log book.
4. Industry shall not discharge any effluent generated from process.

5. Industry shall develop green belt around the periphery of the unit in 03 rows and atleat 30 % total land
area.

6. Industry shall abstract ground water with the valid permission (NOC) of the competent Authority of
CGWA/CGWB/State Board.

7. Industry shall maintain Zero Liquid Discharge (ZLD).

8. Industry shall Obtain NOC from DFO, Chandra Prabha Wild Life Sanctuary, Ramnagar, Varanasi within
03 months, regarding distance from the industry to eco-sensitive Zone.

9. Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery, failing which consent shall be deemed void.

10. This Consent of the industry is automatically considered abrogated after receiving public grievances
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against the industry and the confirmation of the complaint.

11. Industry shall install roof top rainwater harvesting system to recharge the Ground water.

12. Industry shall install Discharge Domestic Septic Tank/Soak Pit for discharge of Septic Tank

13. Industry shall not discharge industrial effluent outside the boundary and maintain ZLD.

14. Industry shall comply the Provisions of HWM, RULES, 2016, PWM, RULES, 2016,,SWM. RULES,
2016, E-WASTE MANAGEMENT -RULES, 2016 AND C & D WASTE RULES, 2016 notified under EP
Act, 1986.

15. Industry shall install electromagnetic flow meter at discharge point of tube well to quantify ground water
abstraction and log book.

16. Industry shall obtain dealership for the supply of LPG as afuel to operate the 02 Nos. Boilers of capacity
1 TPH each.

17. Industry shall obtain NOC from D Supply Office for LPG storage and submit he NOC in this Office
within 01 months.

18. Industry shall raise the stack height attached with DG set of Capacity 250 KVA (02 Nos) and 82 KVA
(01 Nos.) as per Board Norms.

19. Industry shall prepare Disaster Management Plan and dully verified by Director Industries and be
submitted in this office within 03 months.

20. The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control
Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India.

21. Industry shall submit Ambient Air Quality Monitoring report duly monitored by NABL accredited
laboratory in this office within 02 months.

22. Industry shall store all the Solid waste generated from the industrial process on a Pacca Plate form,
Covered by tin shed.

23. Industry shall submit the Treated Effluent dully analyzed by a NABL accredited laboratory in this office
every 06 months and be submitted in this office in every six months.

24. Industry shall submit the compliance report of conditionsimposed in CTO in every Six months.

General Conditions:-

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be | eak-proof

6. The industry shall provide uninterrupted entry to the STPYETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.



9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary. TRILOKI  mato aThsma

NATH SINGH Date: 2022.08.05

21:12:39 +05'30"

REGIONAL OFFICER
Copy to:

CEO-02, U.P. POLLUTION CONTROL BOARD, TC-12V, VIBHUTI KHAND, GOMTI NAGAR,
LUCKNOW TRILOKI ol saned ™
NATH SINGH Date: 2022.08.05

21:13:00 +05'30'

REGIONAL OFFICER
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TO WHOMSOEVER IT MAY CONCERN

This is to certify that M/s Wallop Brewing Company has changed it's status as
M/s Wallop Brewing Pvt. Ltd. as per record produced before us such as memorandum
of association, GST Certificate, TAN, PAN, IEC certificate and FSSAI licence. The
CTE/CTO issued by U.P. Pollution Control Board, Sonbhadra shall be read as 'M/s
Wallop Brewing Pvt. Ltd., Village-Gulrahwa, Lohra, Distt. Sonbhdra-231216.

Vide
e
(Dr."FN. Singh)

Regional Officer

Regional Officer
U. P. Pollution Control Board
Sonbhadra
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allop Brewmgﬁi‘Pvnt‘ Ltd.

| Date: 0) \DC}\
x ‘ %
The Regional Officer ’ ‘ & 62/
Pollution Control Board 4 : 9 / P)f)?k
Sonbhadra, Uttar Pradesh i ﬂ/\/ 0_‘5 2 k,L

NP AN

Subject: Change in status of Wallop Brewing Company to Wallop Bréwing Private Limited

Thank you for considering our application to establish the commercial brewery at Sonbhadra. We request
you to kindly make an adjustment in the nature of our business from partnership firm to a private limited
company, to follow the Companies Act and be under its mandate. We are now the Wallop Brewing Private
Limted. We are turning in the revised necessary documents for the revision of the submitted documents.

It is our humble request to you to please make this change in our documents submitted to you with which
we applied for our B-19 license. Attached with this letter is:

Memorandum of Association
GST Certificate

TAN, PAN, IEC Certificates
FSSAI Licence

Accepted CTO - UPPCB

ST e R (e

We hereby request you to kindly make the necessary changes and issue us the license under the name.
Please reach out to us in case of any concerns or additional documents you may require. We are deeply
apologetic for any inconvenience caused.

Thank you

WALLOP BREWING PVT, LD,

Nedowd,

DIRECTOR
Vedant Chopra
Director
Wallop Brewing Pvt. Ltd.

Regd. Office: Site Address:
B-20/41 B, Bhelupura, Gulrahwa Village, Lohra UUBC
Varanasi, UP - 221010 Sonbhadra, UP - 231216 +91 78387 90501 —
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THE COMPANIES ACT 2013 |
MEMORANDUM AND ARTICLES

~ OF ASSOCIATION
OF

WALLOP BREWING PRIVATE LIMITED

i S,
NI i

TR TR

i
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre
Certificate of Incorporation

Pursuant to sub-section (2) of section 7 and sub-section (1) of section 8 of the Companies Act, 2013 (18 0f 2013) and
rule 18 of the Companies (Incorporation) Rules, 2014]

hereby certify that WALLOP BREWING PRIVATE LIMITED is incorporated on this Eleventh day of November
wo thousand twenty-one under the Companies Act, 2013 (18 of 2013) and that the company is limited by shares.

he Corporate Identity Number of the company is UI5400UP2021PTC155293.

‘he Permanent Account Number (PAN) of the company is AADCW11054A ¥
‘he Tax Deduction and Collection Account Number (TAN) of the company is ALDW00322A .

jiven under my hand at Manesar this Eleventh day of November Two thousand twenty-one .

>

E&.-A":mmu =N
Digital Signature Ceruticate
Ms Sheetal Kumani

For and on behalf of the Jurisdictional Registrar of Companies

Registrar of Companies

Central Registration Centre

tisclaimer: This certificate only evidences incorporation of the company on the basis of documents and declarations

f the applicant(s). This certificate is neither a license nor permission to conduct business or solicit deposits or fimds
fom public. Permission of sector regulator is necessary wherever required. Registration status and other details of the

bmpany can be verified on WWW.mca.gov.in

lailing Address ns per record available in Registrar of Companies office:

NVALLOP BREWING PRIVATE LIMITED s
3-20/41-B-1, Bhelupur, Varanasi, Varanasi, Uttar Pradesh, India, 221001 ‘g

a5 issued by the Income Tax Department

e
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THE COMPANIES ACT, 2012

SCHEDULE |
(See Sections 4 2nd £
TABLE - A
A COMPANY LIMITED BY SHARES

MEMORANDUM OF ASSOCIATION OF

WALLOP BREWING PRIVATE LIMITED

The name of Company is WALLOP BREWING PRIVATE LIMITED.
The Registered Office of the Company will be sitnated in the Seate of UTTAR PRADESH.
The ubjects for which the company is established are:

THE MAIN OBJECTS TO BE PURSUED BY THE COMPANY ON [TS [NCORPORATION
ARE:-

T czry on the business of Imponers, exponers. Al merficmrss malsers bremers, Ssnlers

ermeers and deslers i brewers madt, Gsillery mah madt wyTop, malt beveragss =ik, Trend.
TiER, MW&M&&MG‘MW Bopory, owis raz wd e

4

sloholic prodosis 23 pE ogzovarmmEn regelstiors. for Brrmen oonsormpoon or mdmstral
comnersial use.

P
o

Tr eszbiich aod czmy om io bodiz or clsewhers e bosimesms sy caculicmwerz processina

cnters. exporters, agents, brokers, soppliers, wholesellers rexlery "*f::‘:r...:r socioste
dezlme podoen keepers. CAF 2zents znd © Eaill, prepers m mix, Bland. cleom. pack
rmach. provect promote, spoasor, bodde, prrmme aod o 2 soem of Dol ':r:’--~, TR,
Jorioly, wines znd other similar prodoots soch 28 beer, g i.:iq., mpxres, & formels
meof whether made of rorvrsl or swdenic muerials znd 50 w2l e wrme ander &rz::-d TATEL
adereris, whether repistered or ofherwnise 2od 3o do &l modemal ww and Tmgs necsssany v
gronmers of sove obreon
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documents that may be Necesagy

Poanvest erher than e Compam s owa shaes, the s :
Wt savunes, shaes amd sevunines, Futwe &
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baaness or ansaction of ths Company - and take over A p;\l'luclsln;\ ]\f\\i\ill.ll\ll‘?l?lll whethy,
renisterad wander the Partnenslup Act or not and thereatlen (o contiue (o camy on the existing busine,,

ot the ‘I\“l‘ltﬂt‘i\'hli\ pl\\pnﬂmﬂnp finn on a }‘.\‘“l}l voneetn basts.

Sulyent o the provisions of the Act, o disttibute among the nwmh‘ms uf the company divideny,
weluding bonus shares (including fractional share certificates out ot profit accumulated profigs
tunds and resources of the oompany in any manner pemussible under law,

o allot shares in this Company o be considered as fully or partly paid up in payment
constderation of anv service or property of whatever deseription which the company may acquire.

To tend money and negotiate loans of every description and to transact business as promoters and
financiens and monetary agents in India and elsewhere provided, that the Company shall not do any
business within the meaning of Banking Regulanon Act, 1994 and to negotiate loans, to draw, accept,
endonse, disccunt. buy, sell and deal i bills of exchange, promissory notes., bounds, debentures,
coupons and other negotable or mansterable wstuments and securines. 1o make advances of such oy
sun or sums of money upen or in respect of or tor the purpose of raw materials, goods, machinen.
Stores or amy other property, articles and things requiced for the purposcs ot the Company upon such
tenns with or without security, as the Company' may deem expedient. To lent and advance or to give
cradit o such persons or companies and on such terms as may seem expedient and in particular o
custowers and others having dealings with the Company and to guarantee the performance of am
contract or obligation and the pavment of money of or by any such persons or companies and
generally to give guarantee and indemnities not amounting to banking business with Banking
Regulation Act, 1949

To obtain any provisions, onder, Act of the Gavernment tor enabling the Company to camy any of its
objects in to effect or for effecting any modification of the Company's constitution. S

To refer to or agree to refer any claims, demand, dispute or any other question by or against the
Company or in which the Company is interested or concemed and whether between the (‘on‘:p'lm' and
the member of members or his or their representatives or between the Company .'md third l“‘;Ti;‘& w
arbitration and to observe and petform and to do all acts, deeds, matters angd Ehi‘mm o C‘m.\. s
enforee the awards. : 1 )

Subject to the provision of Sections 73 of the Companics
under and the directions of Reserve Bank of India to borro
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in such manner and on such terms, with such rights, power and Privileges as the Company way (hink
fi panllculmly by Ak of bonds, debentures, bills of exchange hr(m-\i;:n ‘ ”.“} Jllf\ .‘ :li othet
uhlipaunp or secunties of the Company and with viow thereto \‘ SOy notes u.l \;'* .y
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of the uncalled capital for the time being of the
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seeurities pamy and to purehase, redeem or pay ofUany such

Act, 2013 and the Regulations made there .
WV OrTase or seeure the pavinent of mone
the purpose of the Company main business

1)
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14.

16,

17.

18.

19,
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Subject to Section 180 of the Act, to sell leasc, mortgage. grant Ii‘ccnccs. casements and other ng.hts.
over and in any othcr manner whatsoever, to transfer, deal with or dispose of :}}e ungimak:ng_
property. assets, rights and effects of the Company or any part thercof, for such coqs;dcrauon las the
Company may think fit and in particular for shares, stokes. debentures ar other sceurities of any other
company whether or not having objects altogether or in part similar to those of the Company.

To establish, support or aid in establishiment or support of aasociations‘. mnstitutions, fur‘rds_ trusts and
comeniences. calculated to benefit the emplovees of the company or its predecessars in business of
the dependents connections, relatives and estates of payments of and provide. subscribe or contnibute
wwards places of instiuctions and recreation, hospitals and dispensaries, medical and other attendance
or asststance, mahe. contnbute or otherwise 1o assist or to grant money to chantable, benevolent,
rehipious, scientific, national or other institutions or objects which shall ha_\‘c any moral or other claim
to support o aid by the company cither by reason of locality or of operation or of public and general
ntihty or otherwise

Lo apply, tender, purchase or otherwise acquire any contracts, sub-contracts, hicence and concessions
for or 0 relation 1o objects or business herein mentioned or any of them and to undenake. execute
carty out, dispose of or otherwise turn 1o account the same.

To open, opetate and maintain accounts of the Company whether current or savings or fixed or any
hind of account m any bank(s) or with any banker, shrofl or merchant banker, financial institutions
within and outside India, subject to law for the time being in force and to pay in and draw money
fiom such account(s) and accepl, endorse, discount, execute, make and issue promissory notes, bills
of exchange, hundies, warrants, debentures and such other negotiable instruments of all rypes

To guarantee the payment of money unsecured or secured or payable or in respect of promissory
notes, bonds, debentures, debenture-stock, contracts, mortgages, charges. obligations, instruments and
securities of any company or of any authority, supreme, municipal, local or otherwise or of any
persons whomsoever, whether incorporate or not incorporated and to guarantee or become sureties for
the performance of any contracts or obligations as may be necessary for purpose of the Company.

To negotiate loans, to draw, accept, endorse, discount, buy, sell and deal in bills of exchange.
promissory notes, bonds, debentures, coupons and other negotiable or transferable instruments and
securines. :

To promote any other company for the purposes of acquiring all or any of the property and liabilities
of this Company or for any other purpose which may seem directly or indirectly calculated to benefit
this Company.

To form, incorporate, promote any company or companies whether in India or elsewhere, having
amongst its or their objects the acquisition of all or any other object or objects which in the
management of its business or the development of its company in the management of its business or
the development of its properties or otherwise prove advantageous to the C ompany and to pav all or
any of the costs and expenses incurred in comnection with any such promotion or incorporation mmd @
remunerate any person or company in any manner it shall think fit for senvices rendered or to be
rendered, in obtaining subscription for or placing or assisting to place or to obtain subscription for or
for guaranteeing the subscription of or the placing of any shares in other Company held or ownad by
the Company or in which the Company or the conduct of its business or in or about the promotion of
any other company in which the Company may have an interest.

To procure the registration, incorporation or recognition of the Company under the laws or
IC#UI.EIIIL)Ils of any other country and to do all acts necessary for carrying on any business or activity of
the Company in any foreign country.

F'o pay all or any expenses incurred in connection with the promotion, formation and incorporaiion of
the company and advances for land building and machinery before incorporation for the business of
the company or to contract with any person, finn or company and to remunerate any person of
company igt services rendered in or about the formation and promotion of the cmnﬁmn of the
conduct of its business. '

3

28



i

Ri1]

8,

: ) TVRTHERANCE OF Tue
T —— Nl‘('rh?“l“ FOR FURTHERA O1
SPECIFIED AN CLAUSE JA) ARE: -

wl the company o any oty lings
aborators and 1o caty on g ,r”'
tevhieal keow-how iy, v "

‘ e AV A CONCCHI
Poanage wwilabotation between any feign e i 0
PRTET 08 e A as tnatees foe aretgn o Indian invesions ¢

i voobtam thea
Ol A agtectient, cencesarons and Painaleges amd oo theg
collatsvating wath the company

_ . ¢ funds of the Company, trom ume .
o mnvest ether than w Compam s ona shares, the suplus tin Y iy,

' : : utreney Detivatives gy, '
W g Ement sevunnes, shares and sevutines, Pitie & Option “ml;f :» time 10 sell o nu\“"‘l'lkﬂ b
WAL s fune W tane be detenmmad by the Duevtors, and m“"-'iml ‘» suntents that may be ;1:.~ 5
st and e evevute all assiuments, s e, eeepis and de ‘ : SECary

b
u thay Ichale

T entecante partrensthup or into any anangement tar shanng profits, f‘"‘:‘“\ :""."f:"l’-:"-‘,l;*nll ]\m,”,‘_
FOCIPAN A COROTSSION or aosopemiiion with persons o ORI v ‘-l-‘lb' i “' * : i '“‘!" 1 the gy,
DA oF tanaction of this Company and ke over a partership })‘“ l“;‘:“ e whetl,
rensterad winder the Parmershup Act or not and thereatler o continue (o canty on the exasting busy,, |

ot the pantnet Ship propoetership B on a gotg conceen basis

Subieet e provisions of the Act, to distribute among the metbers of the company dl\lt-i'cnd\
welndimg bonus shares (including fractional share certificates ont of profit accumulated profiys
funds and resources ot the company in any manner perussible under ko,

o allt shares in this Company o be considered as fully or partly pard up in payment
g\‘“&id{‘tlﬁll‘«“ \\fm}- sarvice or property of whatever dcsﬂ'ipli("ll which the company may acquire,

To leod money and negotiate laans of every description and to transact business as promoters and
fnanciers and monetary agents in India and elsew here provided, that the Company shall not do an
buaness within the meaning of Banking Regulation Act, 1994 and 1o negotiate loans, to draw, aceept,
cndonse, disecunt, buy, sell and deal e bills of exchange, promissory notes, bounds, debentures
voupans amd other negonable o mansterable wstruments and securities. To make advances of such %
sunt or sums of money upen ot in respect of or for the purpose of raw matenials, goods, machinen
SWOEes o any other property, articles and things required tor the purposes ol the Company upon such

tems with or without sevurity, as the Company may deem expedient. To lent and advance or to give
credit to such persons or companies and on such terms as may seem expedient and in particular to
customers and others having dealings with the Company and to guarantee the performance of am
contract or obligation and the payvment of money of or by any such persons or companies and
generally to give guarantee and indemnities not amounting to banking business with Banking
Regulation Act, 1949,

To obtain any provisions, onder, Act of the Government for enabling the Company to camy any of its
objects in to effect or for effecting any modification of the Company's constitution. S

To refer to or agree to refer any claims, demand, dispute or any other question by or against the
Company or in which the Company is interested or concemed and whether between the Con;p;m\' and
the member of members or his or their representatives or between the C“'“h:m\'.'md third parties, 0
abitration and to observe and perfonn and to do all acts, deeds, matters and i_hi‘nn\' to c'm‘\‘ out W
enforce the awands. > T

Subject to the provision of Sections 73 of the © ompanies Act, 2013 and the Re 2ulations made theie
ufndcr and the directions of Reserve Bank of India to borrow or Taise or secure tht ,:“.:m;m ;\t‘ mone
from any Bank or Banks or any other person or person for the pugpose 0;‘ the Com fq‘l{\_ s NS
in such manner and on such terms, with such nghts, power and privileges as the (! . iy N i ik
fit paticularly by 1ssue of bonds, debentures, bills of exchange pr(m.ﬁ;;; i ¢ “‘ﬂl -‘ll_\. 2 othet
obligaion or securities of (he Company and with g yiew thereto 10 o “N-w o \;:\ w the
undertaking and all or any of the immovable and movable Properties m‘:u::‘:‘:?i:ﬁ; ﬂ:m; ;;ll ?:r am
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Subject to Section 180 of the Act, to sell leasc, mortgage, grant h-ccnccs. easements a;]nd ot};er nfhts.
over and in any other manner whatsocver, to transfer, deal with or dispose of l; un_ena_lfhg;
property, assets, nghts and effects of the Company or any part lhercqf. for}sm:b consi eralixon '&lhf‘;
Company may think fit and in particular for shares, sfnkcs. dgl)«;nlures or ot u:rr ;C‘C(I{HHCS o Ean_\ othe
company whether or not having objects altogether or in part similar to those of the ompany.

To establish. support or aid in establishinent or support of awwimions_. institutions, furlads, rrust;_ :'-md
conveniences, calculated to benefit the employees of the company or 1ts predecessors in busmess of
the dependents connections, relatives and cstates ufpawncn@ of and provide. subscribe or cr,nnmb'u::‘
twards places ol instructions and tecreation, hospitals and dispensanies, medical and other ausm.la, ce
or assistance, make, contnbute or otherwise to assist or 1o grant money o chantable, benevolent,
rehpious, scientific, national or other institutions or objecls_ which shall ha'\'c any moral ‘u~r other :sz:{z;
to support or ad by the company cither by reason of locality or of operation or of public and genera

“ntihity or otherwise

Faapply, tender, purchase or otherwise acquire any contracts, sub-contracts, licence and concessions
for o relation 1o objects or business herein mentioned or any of them and to undenake, execute
carty out, dispose of ot otherwise turn to account the same.

To open, operate and maintain accounts of the Company whether current or say {ng:. or fixed or any
hind of account m any bank(s) or with any banker, shroff or merchant banker. financial 1nsntutions
within and outside India, subject to law for the time being in force and to pay in and draw money
from such account(s) and accepl, endorse, discount, execute, make and issue promissory notes, bills
of exchange, hundics, warrants, debentures and such other negotiable instruments of all rypes

To guarantee the payment of moncey unsecured or secured or payable or in respect of promissorny
notes, bonds, debentures, debenture-stock, contracts, mortgages, charges. obligations, instruments and
securities of any company or of any authority, supreme, municipal, local or otherwise or of any
persons whomsoever, whether incorporate or not incorporated and to guarantee or become sureties for
the performance of any contracts or obligations as may be necessary for purposc of the Company.

To negotiate loans, to draw, accept, endorse, discount, buy, sell and deal in bills of exchange.
promissory notes, bonds, debentures, coupons and other negotiable or transferable instruments and
securines. ,

To promote any other company for the purposes of acquiring all or any of the property and liabilities
of this Company or for any other purpose which may seem directly or indirectly calculated to benefit
this Company.

To form, incorporate, promote any company or companies whether in [ndia or elsewhere, having
amongst its or their objects the acquisition of all or any other object or objects which ig the
management of its business or the development of its company in the management of its business or
the development of its properties or otherwise prove advantageous to the C ompany and to pay all or
any of the costs and expenses incurred in cormection with any such promotion or morporation mmd to
femunerate any person or company in any manner it shall think fit for services rendered or to he
rendered, in obtaining subscription for or placing or assisting to place or to obtain subscription for or
for guaranteeing the subscription of or the placing of any shares in other C ompany held or owned by
the Company or in which the Company or the conduct of its business or in or about the promonon of
any other company in which the Company may have an interest,

To procure the registration, incorporation or recognition of the Company under the laws or

iegulations of any other country and to do all acts necessary for carrying on any business or actiy i of
the Company in any foreign country.

I'o pay all or any expenses incurred in connection with the promotion, formation and INCOMPONIon of
the company and advances for land building and machinery before incorporution for the business of
the company or to contract with any person, firm or company and to remunerate any person or

company for services rendered in or ahowt the formation and pr

; i omotion of the compamy of the
conduct of its business,
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1 73 . » of assets of the comy,., !
To distribute in specie or otherwise as may be resolved alg g}oﬁ?c ompany including ’t;e
Keoeals of salb g il il e OBl 0 0 ed to take over the whole or any P
debentures, or other securities of any other Company fomdebcmurc holders tiid crediie 1 y
assets or liability of the Company amongst the members, Doy
in kind in the event of winding up.
spose of the undertaking Qf the COmparr_,-_
s of the company as a going concem ¢, . <
th which the company may be am?‘}gaﬁ:.

s

Subject to the provisions of the Act to transfer or di

part of the assets, tangible or intangible and liabilities of
companies in which the company may be absarbed or W1 » this Company or by others .. .

1o absorb into and amalgamate with the companies fonm;d b)rh :har es. debentures. bond; «::%: i s,
cases to receive or pay the consideration in the shape © 1‘735 3T, FEVERSONE, BTG G b «i‘.l--:t-;,
transfer or exchange of property, present or future personal or redi, e ' Ay e,
shape.

To amalgamate, enter into partnership or make any arrangerment for Sh;ﬁ ‘"g‘[ﬁﬁig’;ﬂvﬁf Mo |
co-operation, joint ventures or reciprocal concession or for Iu:nmn:g co ‘p:rt:mag; s 2 bl,nf:"_‘:""-
person or company carrving on or engaged in or about to carry on or hich can be—‘ﬂ SUSmess .,
ransaction which the Company is authorised to carry on or engage in or '; o et d;&rrﬁ::, e
conjunction therewith or which is being conducted so as directly or indirectly 1o benefit the Comz -,

To enter into any arrangement for sharing profits, union of mterest, ¢0-0] ?O?}“ f}f Bt vetre
. . % . v : W or fime .
reciprocal concession, agency or otherwise with any person or with any company (Whether pror-... |

or fonmed by the Company or not) carrying on or engaged in or about to carry o or Chi&g? gy @
business or transaction which the Company is anthorised to carry on or engage in or any sz o LN
transaction capable of being conducted so as directly or indirectly to benefit the Company znd :- bl 8

money to, guarantee the contracts of, or otherwise assist any such person or company, and 1o taiz, ¢ |
otherwise acquire (and whether by original application or otherwise) shares and securities of &y < .. |
company and to sell, hold, re-issue, with or without guarantee or otherwise deal with the same

To enter into any arrangement with any Government, Central, State, local or foreign awhens, 1
cond - {

supreme, municipal, local or otherwise, or body corporate, firm or person, that may seem conduc: |
to the Company's object or any of them, and to obtain from amy such Government. authoriry., b |
corporate, firm or person, any concession, grants, decrees, rights, subsidies, loans. indem-:- =
sanctions, protection, charters, contracts, licences, powers and privileges. whatsoever, whiz: ---
Company may think it desirable to obtain and to cary out, exercise and comply with the szwz T
obtain any order or Act of Legislature or Parliament for enabling the Company to obtain 2li powes |
and authorities necessary or expedient to camry out or extend any of the objects of the C ompamy ¢ 7
any other purpose which may seem expedient and 1o Oppose any proceedings or applications s>
seem calculated directly or indirectly to prejudice the Company’s interest.

To create any depreciation fund, reserve, reserve fund, sinking fund, insurance fund. or aov specz
other fund on account whether for repayment of redeemable preference shares. redempzon o
debentures or debenture stock, for special dividends, for equalising dividends, for repi-
improving, extending and maintaining any part of the property of the Co\;npm- and or for e o

. on the shares held by them.

The Liability of the members is Limited and this liability is limited to the amount unpaid. if 20Y:

The Authorised Share Capital of the Company is Rs, 50,00.000;

; alv! é ‘
divided into 5,00,000 (Five Lacs) Equity Shares of Ry 10 (R (Rupees Fifty Lacs o7 .

upees Ten only) each. ;



We, the several persons, whose names and 1$4sscs are subscribed, are desirous of being
formed into a company in pursuance of this memorandum of association and we respectively

agree to take the number of shares in the capital of company set against our respective names:

Name, description, occupation and
addresses of each subscriber

Number and
types of shares
subscribed

Signature
of each
subscribers

Name, addresses, description,
occupation and signature of
witness

1.

Vineet Chopra
S/0. Raj Kumar Chopra
R/o. B-20/41-B, Bhelupura,

Mahmoorganj , Varanasi -221010,

u.p.
Occupation: Businesss

Vedant Chopra
S/o0. Vineet Chopra
R/v. B-20/41-B, Bhelupura

Mahmoorganj, Varanasi -221010,

u.r.
Occupation; Business

Subina Chopra

D/o. Deo Prakash Manchandra
R/o. B-20/41-B, Bhelupura,
Chittupur, Varanasi- 221010,
u. P

Occupation: Business

Vedika Chopra

D/o. Vineet Chopra

R/o. House No.B-20/41-B,
Bhelupura, Varanasi — 221010,
P,

Occupation: Business

Vatsala Chopra

D/o. Vineet Chopra

R/o. B-20/41-B, Bhelupura
Chhitupur, Varanasi -221010
U.p.

50,000
(Equity Shares)

50,000
(Equity Shares)

50,000
(Equity Shares)

50, 000
(Equity Shares)

50, 000
(Equity Shares)

Sd/-

Sd/-

Sd/-

Sd/-

-Practicing Company Secretary-
M. No. 5112

N-10/58-J-32, Lane No. 4, Sriram Nagar Colony,

Near Manduadih Railway Station, Varanasi-221010, U. P.

I witness to subscribers who have subscribed and signed in my presence, further I have verified their Identity details for their
identification and satisfied myself of their identification particulars as filled in.
Sd/-
Ajay Kumar Jaiswal
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THE COMPANIES ACT, 2013
SCHEDULE |
(See Sections 4 and 5)

TABLE - F
A COMPANY LIMITED BY SHARES

ARTICLES OF ASSOCIATION OF

WALLOP BREWING PRIVATE LIMITED

INTERPRETATION

(1)  In these regulations-

(a)
(b)
(c)
(d)
(e)

()

(@)

‘the Act” means the Companies Act, 2013,
"the Seal” means the Common Seal of the Company.

"Company” means WALLOP BREWING PRIVATE LIMITED.
"Office” means the Registered Office of the Company.

"Directors” means the Directors of the Company and includes persons occupying the position
of the Directors by whatever names called.

“Nominee Director” means a director nominated by any financial Institution in pursuance of
the provisions of any law for the time being in force, or of any agreement, or appointed by
any Govemment or any other person to represent its interests.

"PRIVATE COMPANY"

The Company is a Private Company within the meaning of Section 2(68) of the Companies
Act, 2013 and accordingly:-

(i) The right to transfer shares in the Company is restricted in the manner and to the
.extent hereinafter appearing;

() The number of members of the Company (exclusive of persons who are in the
employment of the Company, and persons who having been formerly in the
employment of the Gompany, were members of the Company while in the employment
and have continued to be members after the employment ceased) shall be limited {o
two hundred;

Provided that for the purpose of this definition where two or more persons jointly hold
one or more shares in the Company shall be treated as a single member, and

(ili)  Prohibits any invitation to the public to subscribe for any securities of the company;

Unless the context otherwise requires, words or expressions contained in these regulations shall bear the

Same meaning as in the Act or any statutory modification thereof in force at the date at which these
regulations become binding on the company.,

SHARE CAPITAL AND VARIATION OF RIGHTS

1. Subject to the provisions of the Act and these Articles, the shares in the capital of the company shall
n

be under the co

trol of the Directors who may issue, allot or otherwise dispose of the same or any of
1

33
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(i) The provisions of Articles (2) and (3) shall mutatis mutandis npply to dobonturos of the comgar,

Excapt as required by law, no porson shall bo recognized by tho company as holding any shiare upe

trust, and the company shall not be bound by, or ba compeliod N nny woy Lo 1ecognize (suen s, 1.
notica thereof) any equitable, contingont, future or partial Intorast In any shoro, or any interest «
fractional part of a share, or (axcept only as by thesa regulations or by Inw otharwisa prowidert; o Vil
nghts in respect of any share except an absolute night 1o the entitely thereol in the registend bl
() The company may exerclse the powers of paying commissions confarraod by & ibsochon
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{i) If at any time the share capital Is divided Into differen; classes of shares, the rights attachad 13+
b S 18, achod L 3.
class (unless otherwise provided by the terms of issue of the sharos of that ctgss) may, subelt’ t
the provisions of section 48, and whether or not tha company is being wound up. boe vaned Wt

consent in writing of the holders of three-fourths of the Issued sharos of that class 0w "

sanction of a special rosolution passed at a separato ; ‘&

mee . — ,

priey P eling of the holders of the sha &

(1)  To every such separate meeling, the provi e
0 provisions ot these requlations relating to gonesal meet .

shall mutatis mutandis apply, but so that the nece

' 8sn P
at least one-ihird of the Issued shares of the class in gﬁ:ﬁ::m Sablidniensitun o
The rghts confarrad upon the holders of {ha sharos of an
nol, uniess othorwiso axprossly provided by tho lerms of |
varied by the creation or Issue of further shares ranking p.

Y class issuod with proferrod or ofher nahts < .
SSU0 of tho sharos of that class. bo doemed
AN passi thorowith

Subject to_the provisions of section 56, any proference shayes ma
2

Y. With the sanction of an ord™"




177

resolution, be issued on the terms that they are lo be redeemeoed on such lerms and i ach manner as tha

company before the issue of the shares may, by special resotution, detemine

(f

()

LIEN
Tha company shall have a first and paramount lian-—

(a)  on every sharo (not being a fully paid share), for all monies (whethor prasently payable o
not) called, or payable at a fixed time, in respect of that ghare, and

(b)  onall shares (not being fully paid shares) standing registered in the name of a singie peison
for all monies presently payable by him or his estate to the company

Provided that the Board of directors may at any tlime declare any share to be wholly or in pan
exempt from the provisions of this clause.

The company's lien, if any, on a share shall extend to all dividends payable and bonuges dechied
from time to time in respect of such shares.

The company may sell, in such manner as the Board thinks fit, any shares on winch the company has a

lien:

Provided that no sale shall ba made—

(a)

(b)

()

(i)
(iif)

(i)

(M

(i)

(i)

()

unless a sum in raspect of which the lien exists is praesently payabla, or

until the expiration of fourteen days after a notice in writing stating and demanding paymeant of such
part of the amount in respect of which the fien exists as Is presently payable, has been given to the

registered holder for the time being of the share or the person entitied thereto by reasan of his death
or insolvency. ;

To give effect to any such sale, the Board may authorize some person to transfer the shares sold to
the purchaser thereof.

The purchaser shall be registered as the holder of the shares comprised in any such transfar,

The purchaser shall not be bound to ses to the application of the purchase money, nor shall his title
to the shares be affected by any irregularity or invalidity in the proceedings in reference ta the sale

The proceeds of the sale shall ba recsived by tha company and applied in payment of such pant of
the amount in respect of which the lien exists as is presently payable.

The residue, if any, shall, subject to a like lien for sums not presently payable as existed upon tha
shares before the sale, be paid to the person entitled to the shares at the date of the sale.

CALLS ON SHARES
The Board may, from time to time, make calls upon the members in respact of any monies unpaid
on their shares (whether on account of the nominal value of the shares or by way of premium) and
not by the conditions of allotment thereof made payable at fixed times:

Provided that no call shall exceed one-fourth of the nominal value of the share or be payable at less
than one month from the date fixed for the payment of the last preceding call.

fzach member shall, subject to receiving at least fourteen days' notice specifying the time or times

and place of payment, pay to the company, at the time or times and place so specified, the amount
called on his shares.

A’call may be revoked or postponed at the discretion of the Board.

A call shall be deemed to have been made at the time when the resolution of the Board authonizing the call
was passed and may be required to be paid by installments.

K]
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18. Tho Board—

- ; ; 6 whthier, #l o g
{a) may, if it thinks fit, recelve from any member willing to advars fher i, /

monies uncalled and unpald upon any shares held by him, and
i y Il E h:" LTS Ars
(b) upon all or any of the monies so advanced, may (until thé sAmo H"”’V’,r: A 76 B, Wi
become presently payablo) pay intorost al such rate not exceading, uniass "’(‘ /‘,.’,;,,,»,‘,'1, e
meeting shall otherwise diroct, twelve percent per annum, as (ay be AGISa% LLse totiar
Board and the member paying the sum in advance

TRANSFER OF SHARES

18. ()  The instrument of transfer of any share in the company shall bo expcutad by tr afi Lataif of o -
transferor and transferoe. g

(I} The transferor shall be deemed to romain a holdar of the sharn until the fiaere of teaeafs
entered in the regisler of members in respect thereof.

20.  The Board may, subject lo the right of appeal conferred by Section 58 dacline te; ragistar...
(a) the transfer of a share, not being a fully paid share, to a person of whorn theyy dr, et sozrsr o
(b) any transfer of shares on which the company has a lien

21, The Board may decline to recognize any instrument of transfer unlesg—

(a) the instrument of transfer is in the form as prescribed in rules macle: uneler eyt aneser (14500000
56; W Sutsarter (14

(b) the instrument of transfor is accompaniod by tho contficate of 2 W F

i hé Shares 14 ey 4 raatns 8

such other evidence as the Board may reasonably require to show thnhr,-,. s et
mako the transfer; and ( s righit of tha trara’s

(c) theinstrument of transfer is in respect of only one class of shares
22.  On giving not less than seven days' previous notica in accord
thereunder, the registration of transfors may be suspendeq at such
may from time to time determine: such

ANCE with sertioe 1 ars c0ar TF
timas ane tor & W periess an 4 DA

Provided that such reglstration shall not be suspe
than forty-five days in the aggrogata in any year

nded for more than thirty day

#ar
Salarynre lee 00
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TRANSMISSION OF SHARES

{i)  On the death of a member, the survivor or survivors whore tho member wis o joint holder, and his
nominee or nominees or legal representatives whare ha was n sole holder, shall be the nnly poraons
recognized by the company as having any title lo his intores! in tho ’haros

{il}  Nothing in clause (i) shall release the estate of o decoasoed joint hotder from aay habily in rospect of
any share which had been jointly held by him with other persons

(I} Any person becoming entitled 1o a share in consequonce of the death or insolvoncy of a membe
may. upon such evidence bemg produced as may from time 10 time propstly be teguired by tho
Board and subject as hereinafter provided eloct, eithor—

(2) 1o be registered himself as holder of the share or
{b) 1o make such transfer of the share as the deceased or insolvent membor could huve made

(i) Tre Ecard sha!l in either case, have the samo right to dechne or suspond rogstration as it would
have had # the deceased or insolvent member had transfarrad the xhara balore tus dealh o
insaivency

{iy [fthe personso becoming entitled shall elect to be registered ns holdor of tho share himself he shall
dz2tver or send 10 the company a notice in writing signed by him stating that ha so elects

() It the person aforesaid shall elect 1o transfer the share, he shall tastify his eloction by executing n
transfer of the share

(1) Al the imzatons. restnctions and provisions of these regulations relating 10 the nght 1o transter and
the registration of transfers of shares shall be applicable to any such nolice o transfer as alores i
as if the death or nsolvency of the member had not occurred and the notce of transfor woro i
ranster signed by that member

A DATSON BACOMING anttied 16 a shara by reason of tha death or insolvancy of the hokder shall be pntding 10
D same diydends and other advantages o which he would be enttied d he were the regatered holdar of
he share erxcept that ne shal not. before being regstered as 8 member in respect of the share be entitled
nrespect of £ 10 exercise any nght conferred by membarshin n relation to meetngs of the company

Hrovded that the Bcard may, at any teme, grve notice requemg 8Ny such Pernson to elect edher {0 bo
regsiered himself or to transfer the share. and if the notce s not complied with withmny rinely days, the
Boart may thereatier withnoid payment of all dvidends bonuses of oiher mones Payabie in respect of the
share until the requirements of the nolice have been comptied with

FORFEITURE OF SHARES
if'a member fads to pay any cail, or instaiment of a call, on the aay appomnied for payment thereo!, tho
Board may at any lime therasfter aunng such tme as any pan of the call o Bstaiment remans unpag
SETVe B NUlice on tm reguinng paymernt of 80 much of the call ot nsthliment a% s unpmd fugethes wath
any intere st which may have accrued

The nctee aforesad shatie—

(a)  Name a turther day (not being earfier than the expiry of founteen days from the date of service of the
nahce) on of before which the payment required by the notice 18 10 be mage ana

{b}  state that in the even! of non-payment on or before the day so named, the shares in respect of
which the call was made shall be kabie to be forfeted

" the requirements of any such notice as aforesaws are not compied wih, any share in respact of which the
notce has been given may, at any tme thareafier before the payment required by tha notica has bnan
made be forfeded by a resokution of the Board to that effect.

5
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old or othorwiad §

ﬂﬁpt)ﬂl"d of on such torma snd in suel

() A forfoliod sharo may be 8

0 inka fit ’
ttoard thinks yonrd may caneel e oy,
1{“

) i-ﬂnnmuid, the |

i
(1) At any time before 8 sl of disposil

terms as it thinks fit. bo 0 Membor in |
conso to bo 0 1 o1 N 103pect of y,,

Ui lmfuth:d“t:'lrl::llmmum ablo to pay 10 tho compay lhr: ks

the for'0'C by him to (ho Company in o ol

(i) A porson whose shares have t
ara prosently payable Py,

shares, but shall, nulwllhstnmﬁn&l
which, at tha date of forfeitury, W

shames
shall conso it and whon the company ghali havo roceived p;,ym“

! Tho liability of such person
(1) o liability ich p S aharos

of all such monies N rospec
anl is @ director, tho managor or the ge.,

- doclar
writing that (he ‘ has boon duly forfoitod on a data sty

ha company o
‘id'nncn of ﬁm facls theroin statod 0s against all persgng

o
i

() A duly venfied declaration in
(.l.']‘

the company, and that o sharo I
declaration, shall bo conclusive 6V

to he enltlod ta tha sharo.
n for the sharg On any sale o .,

ideration, Il any, qgive
sider  the person o whom the st i

(i)  The company may recelva the cons _ .

thereof and may exscute a transfer of the share in favour ©
disposed off.

Are.

() The transferee shall thereupon be registered as the holder of the share

(lv) The transferee shall not be bound to 60 to ihe‘applicuti
d by any Imegularity or inva

his title to the share be affacte
forfeiture, sale or disposal of the share.

on of the purchase money, if any, ngr
lidity in the proceedings in refernce |

The provisions of these regulations as to forfeiture shall apply in gho case of non-payment of any
yayable at a fixed time, whathar on account ¢

which, by the terms of issue of a share, becomes [ :
nominal value of the share or by way of premium, as 't the same had been payable by virtue of a ca:

made and notified.
ALTERATION OF CAPITAL

The company may, from time to time, by ordinary resolution increase the share capital by such sum !
divided into shares of such amount, as may be specified in the resolution.

Subject to the provisions of section 61, the company may, by ordinary resolution—

(a) C:nsoiidate and divide all or any of its share capital into shares of larger amount than its ex
shares, :

{b) Convert all or any of its fully paid-up shares into stock, and reconvert that gmck into fully pa
shares of any denomination;

{c) sub-divide its existing shares or any of them int i fived b
heptintaion fou o shares of smaller amount than is fixed &

(d). Cancel any shares which, at the date of th : ke
agreed to be taken by any person. e passing of the resolution, have not héen fax

Where shares are converted into stock—

(a) :zetr?gl?ar:\: fé?&ﬁt?;ﬁg tms;f \ tEIB : ame or any part thereof in the same manner 2% and su°
. which, the shares from whi ight befr®
converion e baen i o s rarherto 0 Givmaances st |
however, that such minim::{ ;rr?;} :\“;Get:cti'T‘a' ner 18 (ARIURAGIONGE of 8ict o
vk iy eed the nominal amount of the shares from

farabié
whic

38

:
|
¥



[

" o - . e - —E—i—

é/ 181

(b)  tho holdora of stock shall, nceording to the amount of slock hali by thetn, have the same righis,
privilogos and advantagos us regards dividends, voling at mestings of {1 Lompnteyy, B by
matlors, as il thay hald the shatos fiom which the slock atose, but mt such pdalege o atfyuidagy
(excopt participntion in the dividends profits of the company midd in the sssets o waneinidg g

shall bo conforred by an amount of stock which would not, It axisting in shares, haye tantetia thiat
privifage or advantagn

{c)  Such of tho rogulations of {ho company as are applicable 1o paid up shiates shiall spply (6 sty b
tho words “share” and “shareholder In thoso roguintions shall include "slock” and “stocy fieiiar
raspoctivaly,

The company may, by spoclal resolution, reduce in any anner and with, s subjact o, sy needon
authorsad and consent roquired by Inw—

{a)  Us sharo copital,
{b)  Any capital redemplion rosorvo nccount, or

1¢)  Any sharo premium account,

CAPITALIZATION OF PROFITS
() The company in genaral mosting may, upon the racommendation of the Boord, resoke.

(a}  thatit is desirable to capitalize any part of the amount for 1he firme bising slanding 10 W creda

of any of tho company's reserve accounts, of 1o the cradit of the proft snd Joss s .
otharwise available for distribution: and

(b)  that such sum be accordingly set froe for distribution In the manner spatiliod in clause (i
amongst the members who would have boen entitied thersto, It distributord by way of
dividend and in the same proportions,

() The sum aforesaid shall not be paid in cash but shall be applied, subject to the POISION COrRineGS
in clause (lil), aither in or towardg—

(A) paying up any amounts for the time being unpaid on any shares held by such membors
respectively,

(B)  Paying up in full, unissued shares of the company 1o be allofted and distatided craded az
fully paid-up, to and amongst such moembers in the proportions aforesaid.

(C)  Partly in the way specified in sub-clause (A) and partly in that specifisd in sub-Clause (£

(D) A sacurities premium account and a capital radamption resares aonun ey, tor the
purposes of this regulation, be applied in the paying up of unissued sharas (5 Le gapens i,
members of the company as fully paid bonus shares,

(E)  The Board shall give effect to the resolution passed by the company in pursuances of tnes
regulation,

(Iy  Whenever such a resolution as aforesaid shall have baen passed, the Board shil

(a) make all appropriations and applications of the undivided profits resolved 1o be captalizen
thareby, and all allotmants and issuas of fully paid shares i any. znd

(b)  generally do all acts and things required to give effect tharelo.
()  The Board shall have POWE e

(a) 1o make such provisions, by the issue of fractionsl cenficatas or by payment in cash or
othanwiaa as it thinks fit, for the casa of sharaes bacoming distritatatie infrartions arv

7
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. g -
(1) 1o authorize iy porson to anlor, of hehall of :i:{iif:'.:::sani':a”l’:::arrn (il Phear,,y,
agreoment with the cogmprany providing for e allo | i rnu,m,‘,,mu ‘,

f““V paid-up, of any furlhier shietas boo whieh ey 11y Hia wtitithar My copy, g .f,.,; )
’ £ n . "
f4 th cian iy Teuilig, o fhe froay sl Loy Abies ceanpeaanny Gy Hyoig ;,,,,”m. ) s ’:"r,‘
Birie,

‘ asifuestl 10y bigs £oaag 05
thareto of theli respective propritions oF prolils ras 'lem r nh’rmm Pitalizen 0
ANy parl of e amounts saiieiolig dopeald o el aesting _

(| S
Firy

(M) Any agrooment made under such authionty ehall bes eftective and Liridisig on g, e,

BUY-NAGK OF HARES
4
Nt)lwnlmluruﬂm) anything contained in thase aliclos Lot subjact 1o e pdgisions of Sl i,

any othar apphcabila provisian of thea Act ar any othel law for thies Aiseses baeslesty iny rope g Wiy 1, Mg
. . i TH rspe .
Purchase its own shares o Othieyr spacifiod socuilios 18t

OUNERAL MEETINGS

Al goneral meelings other than annual general meating shall e !;f:llrsrj zilflrnnrrlumr'/ Gt gy,
Goneral Meating, whather an Annual Gonarml Masting or [ Ordinary Corniearnl HAesestinny o ey 10!

may be calleg by qving 7 days clear notice thereof In witing 10 e imestitiesrs of the Ctttipnn ;:5:1
(1) The Board may, whenaver it thinks i, call nn axtraordingry genaral imeseoting
52

(M) 1t at any time directors capubis of acting who wre suffickant in number o foun B s
within: Indis, any dirsctor or any two b of tha compony sy Gall on DAt

maoting in the same manner, as nearly ns possible, as that in which such o ooty i, T

by tha Board.
PROCEEDINGS AT GENERAL MEETINGS 54

() No business shall be transacted at eny genoral manting unless o quorurm of memte:s 5 e I

thae time when the meeting proceeds 1o businoss

(I}  Save as otherwise providad harain, the quorum for tha ganerl mesetings chall be ae e oo
section 103,

The chairperson, if any, of the Board shall preside as Chairperson at avary gonoral magtes o 38

company,

If there Is no such Chalrperson, or if he Is not present within fiteen minutes after the tme Bopnret
holding the meeling, or is unwilling to act as chairperson of the masting, the diroctors prasent v <
one of their members to be Chairperson of the meeting,

i8.
If at any meeting no director is willing o act as Chairparson or if no diractor is prasant within fifleer =~ %
after the time appointed for holding the meeting, tha mombars prozent shall chogse one of ther 27 73T,
to be Chairperson of the meeting. :

ADJOURNMENT OF MEETING

(i)  The Chairperson may, with the consent of any moeting at which o quorurn is prasent and &0
directed by the meeting, adjourn the meeting from time to time and from placeo to placs

() No business shall be transacted at any adjournnd macting othe ha winass leftunfo s :; ;
tho meoting from which the adjoummant took placg. @ 0" (113N the busine 8

) When a meeting is adjourned for thirty days or more, notj g shall be7
: a8 in the case of an original mosling. co of tho adpurmed mouting

(lv) Savo as aforesaid, and as providad in saction 103 of the Act, it shall not be necessary 1297
notice of an adjournment or of the business 1o be lransacted at qn atjourned rmsebng

-
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VOTING RIGHTS
Subject to any rights or restrictions for the time being attached to any class or classes of shares —
(a) on ashow of hands, every member present in person shall have one vote: and

{b) on a poll, the voting nghts of members shall be in proportion to hrs share in the paidD eguty shae
capital of the company

n 102 and

A member may exercise his vote at a meeting by electronic means in 20Cordance with s&chs
shall vote only ance.

(i)  Inthe case of joint holders, the vote of the senior who tender_s 3 vote, whether m person o7 by ooy
shall be accepted to the exclusion of the voles of the other joint helders.

(iiy For this purpose, senionty shali be determined by the order in which the names si2n2 im 2 ref stz
of members.

L]

A member of unsound mind, or in respect of whom an order has been mMad2 by 87y ToUT maw
junsdiction in lunacy, may vote, whether on a show of hands or on a poll. by his commtise o7 other g
guardian. and any such committee or guardian may, on a poll. vote by proxy

w

Any business other than that upon which a poli has been demanded may be precedad wih pendng T2
taking of the poll.

No member shall be entitied to vote at any general meeting uniess all calls or other Sums prese Tty payale
by him in respect of shares in the company have been paid.

(i)  No objection shall be raised to the qualification of any voter except at the meetng or adoume:
meeting at which the vote objected to is given or tendered and every vote not dissfiowss a1 su
meeting shail be valid for all purposes.

(i) Any such objection made in due time shall be referred to the Charperson of the mestng whoss
decision shall be final and conclusive.
PROXY

The mstrument appointing a pfoxy and the power-of-attomey or other authomy 27y 2e Wi = s
signed or a notarized copy of that power or authority, shall be depositec at the regisierad o0 o -e
company not less than 48 hours before the time for holomg the mesting or aCPUMSs MESNZ 3t WS~ e
person named in the instrument proposes to vote, or, in the case of a pol, not less tian 24 ~ous osos
the time appointed for the taking of the poll; and in default the instrument of proxy shall not b2 seztar =5
valid.

An instrument appointing a proxy shall be in the form as prescribed in the rules mads undar saction * 0=

A vole given in accordance with the terms of an instrument of proxy shall be vaid. NOtWTERSIENIN: e
previous death or insanity of the principal or the revocation of the proxy or of the authoiy un3sm wAch T
proxy was executed, or the transfer of the shares in respect of which the proxy is ohvery

Provided thal no intimation in writing of such death, insanity, revocation or ra~s'er sna' ~zve oo
received by the company at its office before the commencement of the meeting or azioumas ™RENE =
which the proxy is used.

BOARD OF DIRECTORS

The number of the directors and the names of the first directors shall be determines in WITING Ny the
subscnibers of the memorandum or a majority of them. The foliowng shall be the first drectars. '

Vineet Chopra

Vedant Chopra
Subina Chopra
Vedika Chopra
Vatsala Chopra

e L 1 o

41
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| In 8o far 08 it consisis of o morithly Pigian |,
] "y "'..

&9, (h  Tho remuneration of the director® shal

accrue from doy-to-day.
tham in pursuancs of tho At Wb digey,
5 1y

() I addiion to the remunarplion miynhln o o by thor- i, 7 !
o incurrod by DN

all travelling, hotel and other axponses prOP("W frse
, ol o Board of Diroclors or any o, il
(@) i attending and retuming from ”‘““.‘"J,U BT Ve, , o
or genoral meotings of the company, W

() In connection with tho business of the company.

' i 6y COMNEING

60.  The Board may pay all oxpenses incurred in getting up and registering the ANy, (i

61.  The company may oxorciso tho powors conforrofl on it by sncLionl pB wrlr:T: 52"?53 iﬂ :.hc.: Vm:[;;r,.,’. Ay,
registor, and the Board may (subjoct to tho provisions of that soclion) mike i ary such Mutjiig, 3, )
may thinks fit respocting the keoping of any such rogistor ’

62.  All cheques, promissory nolas, drafts, hundis, bills of exchange and othor nf:tgoitlahlr) 8lturtary ,, (,
coipts for monies pald to the company, shall be signed, drawn, Wﬁ:p_m‘ andorss, vy
oxecutod, as the case may be, by such porson and in such manner as thes Boerd shall o ty,.,, v
resolution determine. 0. )

63.  Every director present at any meeting of the Board or of a commillee theraof shail $ign his nare , {;

to bo kept for that purpose. The Board may appoint oneé or more Director as lhfj Matiaging iz,
Managing Director or the whole lime Direclor for the management of Company's alfairs, and v, 4.y,
agreement with hum in such terms and conditions as they may deem fit The E)lm_r:rr;rt;, M:m:s';.f:r; Tyt 1

Joint Managing Direclors and whole time Directors may be paid such remuneration, a5 may e dege. M
by the Board from time to time, either by way of monthly, quarterly or annual payment of it 3w, (f
percentage on sales / receipts of net profil of the Company or partly by one way and pasily by o, "
Sri Vedant Chopra shall be the First Managing Director of the Company

The Managing Director or Joint Managing Directors shall, axcept such powars as tha Crmpares e g Af

exprassly direcls or requires 1o be exercised or done by the Company in the General teatng oy, al

Directors in the Board's Meeting, be entilled to exercise the powers and functions for the marsgare e
the whole affairs of the Company subject to provision of Section 179 of tha Act and hefshe iy - % |
delegation of authority from the Board of Directors, incur preliminary expenses, opern isny e po tot

borrow or raise loan, acquire and pay and dispose of property, appomnt attomney, purctiase s

products, engage employees, appoint trustees, make financial arrangement, draw cherquns, itz S35

proceedings, make investment, lend money, make contracts and make advancas and paymen! Ei?ti
iy
64. () Subject to the provisions of section 149, the Board shall have power at any time, and frt” " dul
time, to appoint a person as an additional director, nominee director, provided the numbe’
directors, additional directors and nominee directors together shall not at any time &/4
maximum strength fixed for the Board by the articles. PR
() Such person shall hold office only up to the date of the next annual ganeral meeting of the 0177 ni
but shall be eligible for appointment by the company as a director at that meeting gunet
provisions of the Act.
PROCEEDINGS OF THE BOARD ,
(i

66. () The Board of Directors may meet for the condu , ico e
meetings, as it thinks fit B EnCTRbE, ERRReed o= .
() A director may, and the manager or secreta i ; choll 208717 6. AP
summon a meeting of the Board. ¥ on the requisition of a director s %
rnﬁw

66. (i) Save as otherwise expressly provided in the Act g of 1 goat?”

be declded by a majority of votes. Questions arising at any meetin

()

Iy In case of an equality of votes, t 4 of 258
‘” ping AR he Chairperson of the Board, if any, shall have 3 secon?

10
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The continuing directors may act notwithstending any vacancy in the Board, but, if and so long as their
number is reduced below the quorum fixed by tha Act for a meeting of the Board, the continuing directors
or director may act for the purpose of increasing the number of diractors to that fixed for the quorum, or of
summoning a general meeting of the company, but for no olher purpose

(i)  The Board may elect a Chairperson of its masatings and datarmine the pariod for which he is to hold
office

{)  !f no such Chairperson is eolected, or if at any meeting the Chairperson is not present within five
minutes after the time appointed for holding the meeling, the directors prasent may choose one of
- ther number to be Charperson of the meeting.

{i) The Board may, subject to the provisions of the Act, delegate any of its powers to commitiees
consisting of such member or members of its body as it thinks fit,

(i) Any commiltee so formed shall, in the exercise of the powers so delegaled, conform to any
requiations that may be imposed on it by the Board

(i) A committee may elect a Chaimperson of its mestings

(i} If no such Chairperson is elected, or if at any meeting the Chairperson is not present within five
minutes after the time appointed for holding the meeting, the members present may choose one of
their members to be Chairperson of the meeting.

() A committee may meet and adjoum as it thinks fit.

{li) Questions arising at any meeting of a committee shall be determined by a majority of voles of the

members present, and in case of an equality of votes, the Chairperson shall have a second or
casting vote.

All acts done in any meeting of the Board or of a committee thereof or by any person acting as a director,
shall, notwithstanding that it may be afterwards discovered that there was some defect in the appointment
of any one or more of such directors or of any person acting as aforesaid, or that they or any of them were

disqualified, be as valid as if every such director or such person had been duly appointed and was qualified
to be a director.

Save as otherwise expressly provided in the Act, a resclution in writing, signed by all the members of the
Board or of a committee thereof, for the time being entitled to receive notice of a meeting of the Board or
committee, shall be valid and effective as if it had been passed at a meeting of the Board or committee,
duly convened and held.

Chief Executive Officer, Manager, Company Secretary Or Chief Financial Officer
Subject to the provisions of the Act—

{i) A chief executive officer, manager, company secretary or chief financial officer may be appointed by
the Board for such term, at such remuneration and upon such conditions as it may thinks fit. and any
chief executive officer, manager, company secretary or chief financial officer so appointed may be
removed by means of a resclution of the Board;

{iiy A director may be appointed as chief executive officer, manager, company secretary or chief
financial officer.

A provision of the Act or these regulations requiring or authorizing a thing to be done by or to a director and
chief executive officer, manager, company secrelary or chief financial officer shall not be satisfied by its
being done by or to the same person acting both as director and as, or in place of, chief executive officer,
manager, company secretary or chief financial officer, .

THE SEAL

() () The Company may or may not have a seal as the Board may decide and it shall provide for the
"
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L% SuRtodty of tha s¢ "l t ‘ent exc&pl by ths aU'h
n ’
) o any instru e . N0n
The sed of Me company shal not be am(mjﬁwnu authonsed by itin that behalf. ang
) of the BO: uch other person as the g,

b xl\
psR A of the Boaad or of @ conuivtive rotary O S 3
ek : of the secretary tary or other person ameg:g
8534, 3
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o presence of at keast hwo Srectoes and ¢ e NS
APV Ay tha pxepase  arxd hose B0 (RO (E bt e amx&d o Falt peserg
v FISL U nech the seal of the con
St every nisbumant 1 wheh ¢
DIVIDENDS AND RESERVE
s but no dividend shall excesq tr, »

BOUTTYTRRASeS Dy the Boand

i tot
SUTer 1 e provisons o secton 123, the Board may from time

n
Senss a8 aroear 1o 4 to be wsthed by the profits of the compa Y

Ul

)

(i)

()

(i)
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ACCOUNTH
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WINDING UP

subject 1o tha provisions of Chapler XX of tho Act nnd rulas mnde there e

(i)
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{lif)

If tho company shall be wound up, the liquidator may, with the sanclion of 8 sl salidion of e
company and any ofhor sanclion roquirad by the Act, divide ninongst the ramtas i speris o
kind, tho wholo or any parl of the assols of tho company, whather they shiall cunsist of peogeny of
the same kind or not.

For the purpose aforosald, tho liquidator may set such value as he doems fair ugpun ory peeger i,
be divided as aforesaid and may dotormine how such division shall be carriod out as batuaern 11
members or different classos of mambers,

The liquidator may, with the like sanction, vest the whole or any part of such assets in trustses up,
such trusts for the benefit of the contributories if he considers necessary, but so that no rrerrrer
shall bo compoellod to accopt any sharos or other securitios whereon thore is any liabiity,

INDEMNITY

Every officer of the company shall be Indemnified out of the assots of the wmpany against ariy
ligbility incurred by him in defending any proceedings, whether civil or criminal, in which juogermerd

IR

is given in his favour or in which he is acquilted or in which relief is granted to hirm by the court or tre:
Tribunal
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inti subscribed her
We. the several persons whose names, addresses and QESC”F;:’:TSOE;:M”: eund
desirous being formed into Company, in pursuance of this Articles

' Name, addresses, description,

Name, description. occupati ignature of | :
- ; pation and Signa ion and signature of wi
addrassas of each subscnber each I pccupation 8 g tnegs
subscnbers g .
1. Vineet Chopra Sdr- i

Sfo. Raj Kumar Chopra
Rfo. B-20/41.8, Bhalupura,

Lf\ft;)hmoorganj, Varanasl -221010,

Occupation:Business

2. Vedant Chopra Sd/-
S/o. Vineet Chopra
Rio. B-20/41-8, Bhelupura
Lr\fe;:.hmoorrg;anj. Varanasl -221010

Occupation: Business

further | have verified their Identity details for their

gar Colony,
, Varanasi-221010, U. P.

3. Subina Chopra
D/o. Deo Prakash Manchandra Sdr-
R/o. B-20/41-8, Bhelupura,
Chittupur, Varanasi- 221010,
U.P.
Occupation: Business

e

-Practicing Company Secretary-
M. No. 5112

4. Vedika Chopra Sd/-
D/o. Vineet Chopra
R/o. House No.B-20/41-B,
Bhelupura, Varanasi - 221010,
U.pP.
Occupation: Business

N-10/58-J-32, Lane No. 4, Sriram Na

Near Manduadih Railway Station

identification and satisfied myself of their identification particulars as filled in.
Sd/-
Ajay Kumar Jaiswal

5. Vatsala Chopra Sdr-
D/o. Vineet Chopra
R/o. B-20/41-B, Bhelupura
Chhitupur, Varanasl -221010,

u.P.
Occupation: Business

I witness to subscribers who have subscribed and signed in my presence

14 e
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(Amended)
Government of India \
Form GST REG-06
[See Rule 10(1)]
Registration Certificate
Registration Number :09AADCWI105A1ZZ
Legal Name WALLOP BREWING PRIVATE LIMITED
2, |Trade Name, if any WALLOP BREWING PRIVATE LIMITED
3. |Additional trade names, if any
4. |Constitution of Business Private Limited Company
5. Address of Principal Place of B-20/41-B-1, BHELUPUR, VARANASI, Varanasi., Uttar Pradesh,
Business - 221010
L b, Date of Liability
T Date of Validity From 30/11/2021 To Not Applicable
8. Type of Registration Regular
9 Particulars of Approving Authority
Signature
Name ' Sudhir Kumar
Designation . Superintendent
Jurisdictional Office Varanasi Sector-8
9. Date of issue of Certificate 23/08/2022
f\ul.c-f The registration certificate is required to be prominently displayed at all places of Business/Office(s) in the State.
T'his is a system generated digitally signed Registration Certificate issued based on the approval of application granted on 23/08/2022 by
the jurisdictional authority.
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Details of Additional Place of Business(s)

GSTIN : 09AADCWI105A1ZZ
Legal Name WALLOP BREWING PRIVATE LIMITED
Trade Name, if any WALLOP BREWING PRIVATE LIMITED

Additional trade names, if
any

Total Number of Additional Places of Business(s) in the State 1

Sr. No. Address
1 - FCI GODOWN, 2290, WALLOP BREWING PVT LTD, GULRAHWA VILLAGE, Lohra,
Robertsganj, Sonbhadra, Uttar Pradesh, 231216

Annexure A



Annexure B

GSTIN 09AADCWII05A1ZZ

Legal Name WALLOP BREWING PRIVATE LIMITED

Trade Name, if any WALLOP BREWING PRIVATE LIMITED

Additional trade names, if
any

Details of Managing / Whole-time Directors and Key Managerial Persons

ﬁ Name
, Designation/Status
“ Resident of State
2 G Name
g Designation/Status
by

Resident of State

3 n Name
- Designation/Status

Resident of State

Name
Designation/Status

Resident of State

L

Name
Designation/Status

Resident of State

VEDANT CHOPRA
DIRECTOR

Uttar Pradesh
VINEET CHOPRA
DIRECTOR

Uttar Pradesh
SUBINA CHOPRA
DIRECTOR

Uttar Pradesh
VEDIKA CHOPRA
DIRECTOR

Uttar Pradesh
VATSALA CHOPRA
DIRECTOR

Uttar Pradesh
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BTERY
INCOME TAX DEPARTMENT

GOVT. OF INDIA

: $- vt SrE WEAn w1e
e - Permanent Account Number (e-PAN) Card
AADCW1105A

A/ Name WALLOP BREWING PRIVATE LIMITED

Date of

= %) ArT

s it

Incorporation / Formation 171172021

Signature xglid

Digitally signad by/
Tax De

Vecouat Numher (PANT facititate Income Tax Department linking of vagous documents. includimg payment of taxes, assessnent, s
ng of information and easy maintenance & retriey alofelectronic information ete. relating lo alaxpayer.
v wpates Sl seaEd i i spme faam o was A B, TR R W, SRS, SIS Rl
w1 ) T TEnaTE g " e o mfae 2
LA s now mmdatory tor severad transactions specified under facome Tax Act, 01 (Refer Rule 1148 of Income Tax Rules, 19621
: e e i - e 4 o =

LT, 19613 F2 Fepaa @ T werh S wEm (G7) 1 5gE A9 sbrard @ (o faaa, 1962 % FEH 1140, 5D S )
rezorwsmg mose tiun one PAR s against the faw & may uttract penalty of upto Rs. 10,000, )
91 et (R4 a0 A A1 I T, R T R o g 510 10,000 B9 A 51 7L BTN A T R
P o enclosed comtains Frhanced QR Code which is readable by a specific Android Mobide App Kevword te search this specific A

choogte Play Store is “Erhanced QR Code Reader for PAN Card.
EUER: g anz e @ v fateme ngleg marser od g vaia B Google Play Store 97 3 19797 MIEiged B s i 4 e 2

srcen OR Code Readar for PAN Card " 21

- y E " g.. :

INCOME TAX DEPARTMENT

Electronically issued and Digitally signed ePAN is a valid mode of issue of Permanent Account Number (PAN) post
ameandments in clause {c) in the Explanation occurring after sub-section (8) of Section 139A of Income Tax Act, 1961
and sub-rule (6) of Rule 114 of the income Tax Rules, 1962. For more details, © /! 2o
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INCOME TAX DEPARTMENT

HIYdAd HqIhIY
GOVT. OF INDIA

R

-

3 I i
Ref Mo

28305917598253/TAN/NEW

TO,
WALLOP.BREWING PRIVATE LIMITED

B-20/d41-B-1
BHELUPUR

VARANASL VARANAGIE-221001

{JTTAR PRADESH
TEL. NO..7838790501

Sir/iMadam,

Sub : Allotment of Tax Deduction Account Number
(TAN) as per Income Tax Act,1961

Kindly refer to your application (Form 49B) dated Nov 11, 2021 for the allotment of Tax Deduction Account Number.

in this connection, the following TAN has been issued to you/your organisation:

ALDWO0322A

see quote the same in all TDS challaﬂs;TDS Certificates, TDS returns, Tax Collection at Source(TCS) returmns as
=lf a5 other documents pertaining to such transactions.

Ouetne of TAN on all TDS returns and challans for payment of TDS is necessary to ensure credit of TDS paid by you
and faster processing of TDS returns.

The anove TAN should also be used as Tax Collections at Source Account Number under section 206CA.

Ly e R e T B R R R R X TR

Kindly niofe that it is mandatory to quote TAN while fumishing TDS returns, including e-TDS retumns. e-TDS returns will
not be: accepted if TAN is not quoted.

This supersedes all the Tax Deduction / Collection Account Number, alloted to you earlier.

Income Tax Department

ion - Income Tax Department does not send e-mails regarding refunds and does not seek any taxpayer information like nsername.

4
5

ard, details of ATM. bank accounts, credit cards, ete. Taxpayers are advised not to part with such information on the basis of emnals.
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Government of India

Ministry of Commerce and Industry

Directorate General of Foreign Trade

Office of the Joint Director General of Foreign Trade, Varanasi
B-38/1-A-2, Tulsipur

This is to certify that WALLOP BREWING PRIVATE LIMITED is issued an
Importer-Exporter Code (IEC) AADCW1105A with details as follows -

|
:
F
g
.’%
i
- 4
g
i

i
;{:
i
i

Ef AADCW1105A §
I;:dam#.(ﬂ:r) /PAN AADCW1105A T% %
(Wﬂﬁ[ﬂﬂ/ﬂrm Name WALLOP BREWING PRIVATE LIMITED i :
| ¢ E
%ﬁuﬁ/ Nitre oF Private Limited
Concern JL |
r 1
7 3

AR Fe Y G/ Date of 171212021 L
Issue : |
/Registered Address B-20/41-B-1,, BHELUPUR, VARANASI, VARANASI. UTTAR :

. i PRADESH, 221010 l :
U AT/ N t
T/ Name of the Vedant Chopra 5

- Jiignamry 2
’?irccmr / Partner Details Refer online at https:/dgft.gov.in or scan the QR Code :
mET/EETE IBrgnch Details Refer online at https://dgft.gov.in or scan the QR Code ;;
Last Modified : 17/12/202
File Number : DGHIECPAPPLY00002737AM22 - §
:

|

|

Note : This is a system-generated certificate. Authenticity /

official DGFT website https://dgft.gov.in

IEC Details. You can also authenticate the certificate by scanning the QR code.

L T

Updated details of the IEC can be checked at
by entering the IEC and Firm Name under Services > View Any

e ——
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Government of India
Food Safety and Standards Authority of India
Food Safety Compliance System (FoSCoS)
https://foscos.fssai.gov.in

THETHT 72T

Reference No: 10211227103129358 Date: 30-12-2021

Name of Company/  Wallop Brewing Pvt. Itd. Category of License: [Central License] ‘

Organization: [Uttar Pradesh] [New |
License]

Premises Address : B-20/41-B-1, Bhelupura, Varanasi
Tahsil, Varanasi, Uttar Pradesh,
3 221010

Kind of Business: Trade/Retail - Importer

* Mode of Payment: Razorpay

| Fee Paid: Rs 7500.00 (1 Year(s))

' Transaction No.: 141619919456641
RazorPay ID: pay_ddb2GcVS30UBmMh

Note:

: 1. FSSAI doesn't contact applicants over telephone for License/ Registration. Queries relating to
License/Registration are only raised online. License related complaints may be reported at helpdesk
- 1800110100 and helpdesk-foscos@fssai.gov.in.

2.1n case you receive queries by authorities on your application, You are required to respond within
30 days to avoid rejection of your application by login into FSSAI's Food Safety Compliance
System (https:// foscos.fssai.gov.in) with your user id and password or call us at 1800112100 for any
clarification.

3. You must keep a copy of Form B (application) for any kind of communication with the authorities
till obtaining License.

Page 1 of 1
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— 196 Annexure No.7
UPPCB
:;m‘% ~ Uttar Pradesh Pollution Control Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
192154/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 11/10/2023
To,
M/s
WALLOP BREWING PRIVATE LIMITED
Near FCI Godown, Village Gulrahwa, L ohra, Sonbhadra, Application Id-
UP,SONBHADRA,231216 22628453

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to WALLOP BREWING PRIVATE LIMITED located at Near FCI Godown,
Village Gulrahwa, Lohra, Sonbhadra, UP,SONBHADRA,231216. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA WALLOP BREWING PRIVATE LIMITED granted for the period from 11/10/2023 to
31/07/2024 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |BEER @ 4800 4800 Kilo Liters/Y ear
KL/Annum

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

Parameters

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 LPG fired LPG 02 Particulate | AS PER E(P)
Boiler of 1 Matter ACT 1986
TPH
2 DG SET DIESEL 02 Particulate | AS PER E(P)
250 (2) Matter ACT 1986
KVA
3 |DGSET 82| DIESEL 01 Particulate | AS PER E(P)
KVA Matter ACT 1986
Emmission Quality Standards
SNo. Stack no Parameters Standards
1 00 Particulate Matter NA
2 01 Particulate Matter | AS PER BOARD
NORMS

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leg
Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time
75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and



Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be | eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This Consent To Operate is granted to M/s WALLOP BREWING COMPANY for production of Beer @
48000 Hecto Litre Per Year and as By Product- Spent Grain @ 25 Metric Tonn Per Day and Carbon
Dioxide @ 100 Metric Tonn Per Day at Arazi No. 2290 Village-Lohara, Gulrahwa, Pargana-Ahraura,
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Tehsi|Robertsganj, District-Sonbhadra.
2. Industry shall operate the ETP installed for the purpose to treat the effluent generated from the processin
a
such away that the treated water may archive Standards laid down by the CPCB/UPPCB.
3. Industry shall install flow meter at the discharge point of the tube well to quantify and maintain log book.
4. Industry shall not discharge any effluent generated from process.
5. Industry shall develop green belt around the periphery of the unit in 03 rows and atleat 33 % total land
area.
6. Industry shall abstract ground water with the valid permission (NOC) of the competent Authority of
CGWA/CGWB/State Board.
7. Industry shall maintain Zero Liquid Discharge (ZLD).
8. Industry shall Obtain NOC from DFO, Chandra Prabha Wild Life Sanctuary, Ramnagar, Varanasi within
03 months, regarding distance from the industry to eco-sensitive Zone.
9. Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery, failing which consent shall be deemed void.
10. This Consent of the industry is automatically considered abrogated after receiving public grievances
against the industry and the confirmation of the complaint.
11. Industry shall install roof top rainwater harvesting system to recharge the Ground water.
12. Industry shall install Discharge Domestic Septic Tank/Soak Pit for discharge of Septic Tank
13. Industry shall not discharge industrial effluent outside the boundary and maintain ZLD.
14. Industry shall comply the Provisions of HWM, RULES, 2016, PWM, RULES, 2016, SWM. RULES,
2016, E-WASTE MANAGEMENT -RULES, 2016 AND C & D WASTE RULES, 2016 notified under E(P)
Act, 1986.
15. Industry shall install electromagnetic flow meter at discharge point of tube well to quantify ground water
abstraction and log book.
16. Industry shall obtain dealership for the supply of LPG as afuel to operate the 02 Nos. Boilers of capacity
1 TPH each.
17. Industry shall obtain NOC from D Supply Office for LPG storage and submit he NOC in this Office
within 01 months.
18. Industry shall raise the stack height attached with DG set of Capacity 250 KVA (02 Nos.) and 82 KVA
(01 Nos.) as per Board Norms.
19. Industry shall prepare Disaster Management Plan and dully verified by Director Industries and be
submitted in this office within 03 months.
20. The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control
Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India.
21. Industry shall submit Ambient Air Quality Monitoring report duly monitored by NABL accredited
laboratory in this office within 02 months.
22. Industry shall store all the Solid waste generated from the industrial process on a Pacca Plate form,
Covered by tin shed.
23. Industry shall submit the Treated Effluent dully analyzed by a NABL accredited laboratory in this office
every 06 months and be submitted in this office in every six months.
24. Industry shall submit the compliance report of conditionsimposed in CTO in every Six months.
RAMESH  pavest koman oG
KUMAR SINGH Date: 2023-10.11
R.O., UPPCB SONBHADRA.
Copy to:

Y
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RAM ESH Digitally signed by
CEO-2, UPPCB LUCKNOW. KUMAR RAMESH KUMAR SINGH

Date: 2023.10.11

SINGH 18:22:32 +05'30
R.O., UPPCB SONBHADRA.

e A9 LIFE - wafaor % fRre sfam d<h “' LIFE

m (Lifestyle For Environment ) \\/ Lifestyle for
“i‘aﬁ%‘% mﬂ'ﬂ%ﬂ Environment
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : ORANGE Application Id : 26541132
211586/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2024 Date: 02/09/2024
To,
M/s

WALLOP BREWING PRIVATE LIMITED
Near FCI Godown, Village Gulrahwa, L ohra, Sonbhadra, UP,SONBHADRA,231216

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to WALLOP BREWING PRIVATE LIMITED located at Near FCI Godown,
Village Gulrahwa, Lohra, Sonbhadra, UP,SONBHADRA,231216. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA WALLOP BREWING PRIVATE LIMITED granted for the period from 01/08/2024 to
31/07/2026 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |BEER @ 4800 4800 Kilo Liters/Y ear
KL/Annum

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic THROUGH Septic Tank SOAK PIT
CLOSED DRAIN
Industrial ETP Septic Tank REUSE

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

1 COD As per E(P) Rules,
1986
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2 B As per E(P) Rules,
1986

3 PH As per E(P) Rules,
1986

4 SS As per E(P) Rules,
1986

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No.

Parameters

Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Sour ce
1 LPG fired LPG 01 Particulate As per
Boiler of 1 Matter Notification of
TPH E(P) Rules,
1986
2 |02DG sets HSD 02 Particulate As per
having Matter Notification of
capacity E(P) Rules,
250 KVA 1986
Each
3 01 no of HSD 01 Particulate As per
DG SET Matter Notification of
HAVING E(P) Rules,
CAPACITY 1986
OF 82 KVA
Emmission Quality Standards
S No. Stack no Parameters Standards
1 01 Particulate Matter | As per Notification
of E(P) Rules, 1986
2 02 Particulate Matter | As per Notification
of E(P) Rules, 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis

required for meeting the ambient noise standards for night and day time as prescribed for respective
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areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.
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9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This Consent To Operate is granted to M/s WALLOP BREWING COMPANY for production of Beer @
48000 Hecto Litre Per Year and as By Product- Spent Grain @ 25 Metric Tonn Per Day and Carbon
Dioxide @ 100 Metric Tonn Per Day at Arazi No. 2290, Village-Lohara, Gulrahwa, Pargana-Ahraura,
Tehsil-Robertsganj, District-Sonbhadra.

2. Industry shall operate the ETP installed for the purpose to treat the effluent generated from the processin
asuch away that the treated water may archive Standards laid down by the CPCB/UPPCB.

3. Industry shall install flow meter at the discharge point of the tube well to quantify and maintain log book.
4. Industry shall not discharge any effluent generated from process.

5. Industry shall develop green belt around the periphery of the unit in 03 rows and at least 33 % total land
area

6. Industry shall abstract ground water with the valid permission (NOC) of the competent Authority of
CGWA/CGWB/State Board.

7. Industry shall maintain Zero Liquid Discharge (ZLD).

8. Industry shall Obtain NOC from DFO, Chandra Prabha Wild Life Sanctuary, Ramnagar, Varanasi within
03 months, regarding distance from the industry to eco-sensitive Zone.

9. Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery, failing which consent shall be deemed void.

10. This Consent of the industry is automatically considered abrogated after receiving public grievances
against the industry and the confirmation of the complaint.

11. Industry shall install roof top rainwater harvesting system to recharge the Ground water.
12. Industry shall install Discharge Domestic Septic Tank/Soak Pit for discharge of Septic Tank.

13. Industry shall not discharge industrial effluent outside the boundary and maintain ZLD.
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14. Industry shall comply the Provisions of HWM, RULES, 2016, PWM, RULES, 2016, SWM. RULES,
2016, E-WASTE MANAGEMENT -RULES, 2016 AND C & D WASTE RULES, 2016 notified under E(P)
Act, 1986.

15. Industry shall install electromagnetic flow meter at discharge point of tube well to quantify ground water
abstraction and log book.

16. Industry shall obtain dealership for the supply of LPG as afuel to operate the 02 Nos. Boilers of capacity
01 TPH each.

17. Industry shall obtain NOC from District Supply Office for LPG storage and submit he NOC in this
Office within 01 months.

18. Industry shall raise the stack height attached with DG set of Capacity 250 KVA (02 Nos.) and 82 KVA
(01 Nos.) as per Board Norms.

19. Industry shall prepare Disaster Management Plan and dully verified by Director Industries and be
submitted in this office within 03 months.

20. The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control
Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India

21. Industry shall submit Ambient Air Quality Monitoring report duly monitored by NABL accredited
laboratory in this office within 02 months.

22. Industry shall store all the Solid waste generated from the industrial process on a Pacca Plate form,
Covered by tin shed.

23. Industry shall submit the Treated Effluent dully analyzed by a NABL accredited laboratory in this office
every 06 months and be submitted in this office in every six months.

24. Industry shall submit the compliance report of conditionsimposed in CTO in every Six months.

25.Industry must be comply direction issued by Hon’ble NGT in the matter of OA 725 of 2023 Baliram
Singh Vs Wallop Brewing Pvt. Ltd. and Ors.

26.Industry must deposit compensation amount in compliance of direction issued by SPCB vide its letter
dated: HO6850 / C-2/Jal-332/K shhatipoorti/24 dated-12.02.2024.

27. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Umesh Digitally signed by
Umesh Kumar Gupta
Kumar Date: 2024.09.02
Gupta 17:46:35 +05'30"
(UK. GUPTA)

REGIONAL OFFICER

63



Copy to:

Chief Environmental Officer (circle-2), U. P. Pollution Control Board, L ucknow.
Umesh Digitally signed by
Kumar — gretiirs e
Gupta 17:47:08 +05'30"
(UK.GUPTA)
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REGIONAL OFFICER
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R T REGIONAL LABORATORY VARANASI
m UTTAR PRADESH POLLUTION CONTROL BOARD
-%%!ﬁ"ﬁ“& Avas Vikas Office cum-commercial Complex Jawahar Nagar, Bhelupur, Varanasi

Annexure No.10 66

TEST REPORT: WASTE WATER LABORATORY

Ref No: 29135313/Varanasi/2024

Certificate No TC-12423

Date: 27/11/2024

1- Nameof Industry: M/sWALLOP BREWING PRIVATE LIMITED, Near FCI Godown, Village Gulrahwa, Lohra, Sonbhadra,

UP,SONBHADRA,231216

2- Addressof Industry: Near FCI Godown, Village Gulrahwa, Lohra, Sonbhadra, UP,SONBHADRA,231216

3- District: Sonbhadra

4- Description about sampling point: Final Outlet of ETP
5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: Shri Sushil Kumar A.SO & - -

7- Colour and Odour: Colourless None

8- Quantity and Packing: 02 Litres Plastic Jerrican

9- Date of Sample Collection: 11/11/2024
10- AnalyisIndented by: RO Sonebhadra

11- Date of samplereceipt in Lab: 11/11/2024

Parameter/M ethod Name Unit Results Standard Detection
Range
pH, APHA 24th Ed. 4500B: 2023 - 7.13 5.5-9.0 02-12
Suspended Solids, APHA 24th Ed. 2540 mg/| 9% 100 10-20000 mg/l
D Total Suspended Solids dried at 103-
105 °C 2023
Dissolved Solids, APHA 24th Ed. 2540 C mg/| 440 - 10- 50000 mg/I
Total Dissolved Solids dried at 180 °C
2023
Total Solids, APHA 24th Ed.2540 B: mg/| 536 - 10- 50000 mgy/I
2023
BOD, APHA 24th Ed. 3 day 27 °C IS mg/| 28.8 30 1.0 -50000 mg/|
3025 ( Part 44): 1993 Bio 2023
COD, APHA 24th Ed. 5220 B Open mg/| 101 250 5.0 -100000 mg/|

Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986

source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

*Non-NABL Parameters.

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

Analysed by-
[Gyan Dutta Verma(JRF), Shivam
Tripathi(JRF)]

CHAN DRAA\Uthor i Z@Quhyned by CHANDRA

PRAKASH VERMA

PRAKASH VERMA Date: 2024.11.27 16:50:43

+05'30'

Chandra Prakash Verma (SA)

SHASHI
VINDKAR

Digitally signed by
SHASHI VINDKAR
Date: 2024.11.27
16:52:11 +05'30'

Regional Officer
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General Standards for Discharge of Environmental Pollutants Part -A:Effluents (Schedule - VI) The
Environment(Protection) Rules, 1986

209

1 Parameter Standards
Inland Surface water Public Sewers Land for Irrigation Marine coastal areas
a b c d
1 Color and Odor All efforts should be made to remove colour and unpleasant odour as far as practicable
2 Suspended Solids mg/l, Max 100 600 200 (a) for process waste
water- 100(b) For
cooling water effluent
10 percent above total
suspended matter of
influent.
3 Particulate size of suspended solids Shall pass 850 micron - - (a) Floatableaa solids,
IS Sieve max. 3mm
4 20++*) * * * *
pH Value 5.5109.0 5.5t09.0 5.5t09.0 5.5109.0
Temperature Shall not exceed 5'C - - Shall not exceed 5'C
above receiving water above receiving water
temperature temperature
Qil and Grease Mg/l Max. 10 20 10 20
Total residual chorine mg/l Max 1 - - 1
9 Ammonical Nitrogen(as N), mg/l Max 50 50 - 50
10 Total Kjeldahl Nitrogen(as NH3) mg/l,Max 100 - - 100
11 Free ammonia (as NH3)mg/l, Max 5 - - 5
12 3Biochemical Oxygen Demand 1] 3 days at 30 350 100 100
270C] mg/l, Max
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
13 chemical Oxygen Demand, mg/l, Max 250 - - 250
14 Arsenic(as As), mg/l, max 0.2 0.2 0.2 0.2
15 Murcury(as Hg), mg/l, max 0.01 0.01 - 0.01
16 Lead (as Pb), mg/l, max 0.1 1 - 2
17 Cadmium (as Cd), mg/l, max 2 1 - 2
18 Hexavalentchromium (as Cr+6), mg/l, max 0.1 2 - 1
19 Total chromium (as Cr)mg/l, max 0.1 2 - 1
20 Copper(as Cu), mg/l, max 3 3 - 3
21 Zinc(as Zn), mg/l, max 5 15 - 5
22 Selenium (as Se) mg/l, max 0.05 0.05 - 0.05
23 Nickel (as Ni) mg/l, max 3 3 - 5
24 20+%%) * * * *
25 ) * * * *
26 20++%) * * * *
27 Cyanide (as CN), mg/l, max 0.2 2 0.2 0.2
28 2(**)
29 Fluoride (as F) mg/l, max 2 15 - 15
30 Dissolved Phosphates (as P), mg/l, max 5 - 0 -
31 2 (**+) * * * *
32 Sulphide (as S), mg/l, max 2 - - 5
33 | Phenolic Compounds (as C6H50H) mg/l, max 1 5 - 5
34 Radioactive materials: 10M-7 107 10"-8 10M-7
(a)Alpha emitter micro curie/ml 10M-6 10n-6 1077 10M-6
(b)Beta emitter micro curie/ml
35 Radioactive materials: 10M-7 1007 10"-8 10M-7
(a)Alpha emitter micro curie/ml 10M-6 10n-6 1077 10M-6
(b)Beta emitter micro curie/ml
35 Bio-assay test 90% survival of fish 90% survival of fish 90% survival of fish 90% survival of fish

after 96 hoursin 100 %
effluent

after 96 hoursin 100 %
effluent

after 96 hoursin 100 %
effluent

after 96 hoursin 100 %
effluent

2 of Page 3
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36 Manganese (as Mn) 2mgl/l &1y 2mg/l 2mgl/l
37 Iron (as Fe) 3mg/l 3mg/l 3mg/l
38 Vanadium (as V) 0.2 mg/l 0.2mg/l 0.2 mg/l
39 Nitrate Nitrogen 10 mg/l 20 mg/l
40 2 (x*%) * * *

1. Schedule V1 inserted by Rule 2 (d) of the Environment(Protection) Second Amendment Rules, 1993 notified vide G.S.R. 422

(E) dated 19.05.1993 published in the Gazette no. 174 dated 19.05.1993.

2. Omitted by Rule 2 (d)(i) of the Environment(Protection) Third Amendment Rules, 1993 vide Notification No. G.S.R. 801 (E),

dated 31.12.1993.

3. Substituted by Rule 2 of the Environment(Protection) Amendment Rules, 1996 notified by G.S.R 176, dated 02.04.1996 may

be read as BOD (3days at 270C) whenever BOD 05 days 200C occurrred.

4. Besides these standards, refer EPA standards for specific industry Source (1):
https://cpch.nic.in/displaypdf.php?id=R2VuzZX IhbFNOY W5KY X kcy5wZGY =

(2) cpcb.nic.in/Industry_Specific_Standards.php
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Annexure No.11
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Green Area at Our Factory

At our factory, we are dedicated to creating and maintaining a green environment, contributing to
ecological balance and providing a pleasant atmosphere for all. Our efforts are evident in various areas

around our facility:

Our factory has a total area of 11,364.92 sqm and we have a green area around 5390 sgqm (including
opposite land) which constitutes around 47.42 %. The following are the details of green area in our

facility.
Front Area

The front area of our factory, spanning 30 x 35 (1050) sgm, is a lush green space featuring a diverse
mix of trees. We have eucalyptus, neem, and mango trees thriving in this area. In our commitment to
environmental conservation, we marked World Environment Day on June 5th by planting
approximately 800 trees in our green area. This new addition includes a variety of fruit trees such as
starfruit, musambi, orange, lemon, litchi, guava, Sagwan (Teak) and additional mango trees, enhancing
both the biodiversity and the aesthetic appeal of our green space. We issued plants to our team to

grow at their home and also donated to local school
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Back Area

The backside of our factory covers an area of 25 x 28 (700) sgm. This space is adorned with a variety
of trees and plants, including champa, mango, mahogany, guava, Amla , Tamrind and Ashoka trees.
To add more color and fragrance, we have also planted a selection of flower plants. This area provides

a serene environment, promoting relaxation and well-being for everyone at the factory.

Agricultural and Plantation Land

Opposite the brewery, we have dedicated a substantial piece of land measuring 26 x 140 (3640) sqm
exclusively for agriculture and plantations. This area is used to grow a variety of crops and plants,

contributing to our self-sustainability goals and providing fresh produce.
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Additional Greenery

To further enhance the greenery around our facility, we have cultivated creepers along the parapet

walls. These creepers not only add to the visual appeal but also contribute to the overall green

coverage, promoting a healthier and more vibrant environment.

Our continuous efforts in planting and maintaining these green areas reflect our commitment to

environmental sustainability and our dedication to creating a greener future.
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Site Photographs M/s Wallop Brewing Private Limited, Near FCl Godown, Village-Gulrahawa,
Lohra, District-Sonbhadra

74



Site Photographs of plantation done by

s-\Wallop Brewing Private Ltd. Village-

Gulrahawa, Lohra, District-Son

1
adra inside Unit premises.
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eI DECIBEIN

FrIferd : FH™ AT 162, IR AT (Fae ave) giee) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
UAEHTY, WITHE—231216 Robertsganj, Sonbhadra-231216

4-97d : rosonbhadra@uppcb.in E-mail: rosonbhadra@uppcb.in
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Original Application No. 440/2023 Naveen Kumar Vs State of Uttar Pradesh & Ors.

From: Pradeep Misra (pradeepmisra@yahoo.com)

To: akashvashishtha.official@gmail.com; akashvashishtha.06@gmail.com; gigicgeorge.adv42@yahoo.in;
bhanwar09jadon@gmail.com; advpriyankaswami@gmail.com; advocategauravbansal@yahoo.com;
tiwariamit22@yahoo.com

Date: Wednesday, November 20, 2024 at 04:11 PM GMT+5:30

Sir/Madam,
Please find attached the Document on behalf of Respondent/UP Pollution control Board

With Regards,

(PRADEEP MISRA)

’_}‘j Naveen Kumar Affidavit.pdf
8.2MB
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